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——— Regional Office, U.P. Pollution Control Board, Ghaziabad
chf’\!—:f‘ Website- www.uppcb.com, e-mail:roghaziabad@uppcb.com

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee submitted in compliance to Hon’ble National
Green Tribunal (NGT), Principal Bench, New Delhi Order dated 14.06.2021 in
0O.A. No. 549/2019 in the matter of Mahakar Singh Vs State of U.P.

Respected Sir,

With reference to the above subject mentioned above, this is to inform you that
in compliance of Hon’ble National Green Tribunal order dated 14.06.2021 in OA No.
549/2019 in the matter of Mahakar Singh Vs State of U.P. Joint Committee has finalized

the compliance report and same is hereby submitted for kind perusal and necessary

action please.

Enclosure: Joint report.

Yours Sincerely
. 7/
Regional Officer

Copy to:

1- Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

3- Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

4- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

-
—

P
Regioﬁal Officer
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Report of the Joint Committee submitted in compliance to Hon’ble National
Green Tribunal (NGT), Principal Bench, New Delhi Order dated 14.06.2021 in O.A.
No. 549/2019 in the matter of Mahakar Singh Vs State of U.P.

1. Introduction

Hon’ble NGT passed order on 14-06-2021 in O.A. No. 549/2019 in the matter of Mahakar Singh
Vs State of U.P., and relevant paras of the Order dated 14.06.2021 are reproduced below: -

o”

......... 5. From the report, it is seen that though there are observations regarding illegal cutting of trees,
violations of EC conditions, illegal extraction of the groundwater but the action taken is not proportionate
to the violations. Further, the Committee has not been able to make an assessment of the environmental
compensation on the ground that data is awaited from the project proponent. It is stated that the
Committee will make assessment within two months after receiving the data.

6. We find that the approach adopted by the Committee in deferring the matter till the project proponent
gives data to be unsound. If the project proponent is avoiding giving data, there should be no difficulty in
drawing adverse inference based on ‘best judgement assessment’ based on inferences from the
circumstances. Indicative scale of compensation already stands approved by this Tribunal on the basis of
expert Committee report. We also find that With'regard to illegal cutting of trees the Forest Department
has merely imposed some fine. Neither prosecution has been initiated, as required, nor adequate
compensation recovered on the principle of restitution, based on value of the ecological services forgone
forever.

7. Accordingly, we direct the joint Committee, in coordination with any other expert/institution to
take/recommend further remedial action. The statutory authorities may exercise their jurisdiction in the
matter to comply with the rule of law and file a compliance report before the next date by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.”

List for further consideration on 23.09.2021.”

A copy of the Hon’ble NGT order dated 14.06.2021 is enclosed as Annexure-Al.

2. Initiatives of U.P. Pollution Control Board (UPPCB)} As Nodal Agency and the Joint
Committee constituted by Hon’ble NGT in the Matter

In pursuance to Hon’ble NGT order dated 14.06. 2021, a review meeting of the Joint Committee
constituted by Hon’ble NGT (comprlsmg District Magistrate Ghaziabad or his ReprESEntatIVE
Representative of Central Pollution Control Board, Delhi, Representative of State Environmental impact
Assessment Authority (SEIAA), U.P. State, Representative of Central Ground Water Board (CGWB),
Lucknow as members of the Joint Committee and U.P. Pollution Control Board (UPPCB), Ghaziabad as
Nodal Agency was held on 23-07-2021 at ‘Regional Office, U.P. Pollution Control Board (UPPCB),
Ghaziabad’ to ascertain the facts of the tase and to discuss the course of action to be taken for
1
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ensuring compliance to the said order. In the afore-said meeting, the representative of Hi-Tech
Wave City project made a power point presentation before the committee and apprised with
regard to (i) Project on-going and completed activities, (ii) aspects relating to cutting of trees in
the project area prior to and during the construction activity, and (iii) abstraction of ground
water related aspects.

Sh. Ashutosh Pandey, Assistant Conservator of Forests, Ghaziabad and representative of U.P.
Forest Department, informed Joint Committee that as per records, thearea in which Hi-Tech
Wave City project has been developed was not a notified forest area or forest like area and
would have been primarily agricultural or some other land in nature. It was also informed that as
per The Land Revenue Record-2015, the name of the said project site in the forest area was not
there. He also informed that the project proponent was fined Rs.1,00,000/- under the provisions
of The Uttar Pradesh Protection of Trees Act, 1976 as the project proponent had violated the Act
by illegal cutting of trees on the approach road and no violation has been reported otherwise.
The case against said violation has already been compounded. A copy of Minutes of Joint
Committee meeting held on 23.07.2021 is enclosed as Annexure -A2.

As a follow-up of the decision taken in a Joint Committee meeting held on 23.07.2021, Regional
Officer, U.P. Pollution Control Board, Ghaziabad (UPPCB being nodal agency in the matter) vide
letter dated 05.08.2021 requested ‘Director, Central Building Research institute{(CBRI), Roorkee,
Uttarakhand’ and ‘Executive Engineer, Public Works Department (PWD), Ghaziabad to attend
themeeting of Joint Committee for assessment of quantity of water consumed by the High Tech
City project during its on-going construction phase. A Copy of RO, UPPCB, Ghaziabad letter dated
05.08.2021 written to CBRI and PWD is enclosed as Annexure-A3.

A review meeting of the Joint Committee was held on 12.08.2021 through video conferencing. In
the meeting, issues were discussed on the follow-up action taken as per the decisions taken in
the Joint Committee meeting held on 23.07.2021.

Sh. Ashutosh Pandey, Assistant Conservator of Forests, Ghaziabad, representative of U.P. Forest
Department, reiterated that as per The Land Revenue Record-2015, the name of the said project
site title in the notified forest area was not there, however for illegal felling of treeson the

approach road the project proponent was fined Rs. 1,00,000/- under the provisions of The Uttar
Pradesh Protection of Trees Act, 1976.

As regards, water consumption during the construction phase of the Hi-Tech Wave City project,
no response was received from ‘Director, Central Building Research Institute (CBRI), Roorkee,
Uttarakhand’. The ‘Executive Engineer, Public Works Department {PWD), Ghaziabad informed
UPPCB that PWD shall help the Joint Committee with regard to the water consumption related
issue during the construction phase of the project. Also, Sh. Rajeev Kumar Rai, Executive
Engineer, Public Works Department (PWD), Ghaziabad informed that information regarding
existing built-up area of the project and a physical visit shall be required to ascertain the facts.

2 \&s\%& //:Aﬁv\ 2

L0 9.1



Therefore, Joint Committee decided to visit theHi-Tech City project site to discuss the issues with
the project officials on 19.08.2021.

Thereafter, a meeting of the Joint Committee was held on 19-08-2021 at Hi-Tech Wave City
project site. Members of the Joint Committee and the Officials of Public Works Department
(PWD), Government of U.P. discussed the issues with regard to Bill of Quantities and built-up
area with the Project representatives. Mr. Naresh Patel, General Manager who highlighted about
the Project of M/s Uppal Chaddha Hi-Tech Developers Pvt. Ltd. (Hi-Tech Wave City). Joint
Committee also directed the officials of the project to provide land conversion certificate
obtained from concerned authorities, details of Form 1 and Form 1 A submitted to State
Environmental impact Assessment Authority (SIEAA), U.P for obtaining Environmental Clearance
(EC), details of the project, total built-up area and its quantities, payments made if any during
the construction phase for the purpose of procurement of water through approved or
authorized tankers/vendors and any other relevant information to the Nodal agency for onward
transmission of the related information to the PWD for assessment of water consumption during
the construction phase of theHi-Tech Wave City project and for further discussion in the next
meeting of the Committee scheduled on 08.09.2021. Subsequently, The Hi-Tech Wave City
Project officials vide letters dated 19.08.2021 and 01.09.2021 submitted following details to
UPPCB as detailed below:

(i) Details of Form 1 & Form 1A submitted to SEIAA for obtaining of Environmental
Clearance

(i) Details of building constructed till date,

(iii) Summary of built up of all types of construction,

(iv) Project wise built-up area details,

(v) Work orders pertaining to water tankers procured from vendors.

{vi) Status report of the project

PWD, Ghaziabad has done the assessment of water consumption by the project proponent
during construction phase and sent its report on 26.08.2021 to UPPCB and also assessed the
quantity of water used for construction activity as 99903.19 KL. The assessment has been done
on the basis of Standard Code of Practices which have been enlisted in Column 11 of attached
report of PWD.

A meeting of the Joint Committee was held on 08.09.2021. A copy of minutes of meeting is
annexed as Annexure-A4. Joint Committee discussed the assessment made by the PWD with
regard to the total water consumption during the construction phase. As the water consumption
by the man power used during the construction phase has not been assessed, the Joint
Committee requested PWD to arrive at the water consumption during the construction phase of
the project by the man power engaged by the project authorities during the construction
activity, within a week, to enable Joint Committee to finalize report of the Committee.



2.1  About Hi-Tech Wave City, Ghaziabadproject

As per the information provided by the representative of Hi-Tech Wave City officials, the
Government of Uttar Pradesh announced its policy for developments of Hi-Tech Townships in
various towns of U.P. vide Government Order No.6087 / 9-A-2003-04 V / 03, dated 22/11/2003.
M/s. Uppal Chaddha Hi-Tech Developers Pvt. Ltd. applied in the scheme captioned as
“Development of Hi-Tech Townships in Uttar Pradesh” and selected the site along NH-24 at
Ghaziabad. A location based schematic plan was prepared and submitted along with the
proposals to the U.P. Government. Based on the recommendations of the U.P. Government
appointed panel of experts, M/s. Uppal Chaddha Hi-Tech Developers Pvt. Ltd (Wave Hi-Tech
Townships) was selected as Developer Company (DC) for development of a Hi-Tech Township at
Ghaziabad. The proposal submitted by M/s. Uppal Chaddha Hi-Tech Developers Pvt. Ltd. was
approved vide G.0. No. 2712-8-1-05 dated 21* May, 2005 of Awas and Sahari Niyajan Anubhag-
|, Govt. of U.P. Lucknow. Ghaziabad Development Authority (GDA) was been authorized as
competent authority (CA) for sanctioning and monitoring agency which was also provided a
single window clearance system to smoothen the Hi-Tech Wave City development works.The
land for site identified for Hi-tech Township lies in fourteen villages viz., Dasna, Bayana, Duryai,
Mehrauli, Dujana, Talabpur / Hathipur, Inayatpur, §adiqpurKazipur, Naiphal, Shahpur Bamhaita,
Shahpur Bamhaita, Kacheda Warsabad, Sadat Nagar Igla, Girdharpur and Arifpur which are part
of District Ghaziabad and Gautam Budha Nagar in U.P. State. As per the provided information,
the total project area of M/s Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech
Township) is covered 4494.31 acres area in three phases. The first phase of project area having
an area 1671 acres, comprised of sector 1 to 7, which is covered only in Ghaziabad district. The
second phase having-a project area of 2333 acres, in which about 80% area is covered in G.B.
Nagar district and rest of the area is in Ghaziabad district. The third phase having an area 490.31
acres covers almost equally in Ghaziabad and G.B. Nagar districts. Details are given in the table
below

Description B Area {Sg.m) Area (Acres)_| oy
Plotted - - 2236210.32 552.56

Group Housing Including EWS/LIG 4516330.59 1115.97

EWS/LIG for plotted 54108.39 13.37

Sub Total 6806649.30 1681.90 37.42
Public / Semi Public 1694438.43 418.69 9.32
Commercial/Office - 1719732.18 424.94 9.46
Industrial | 1091314.02|  269.66 600 |
Recreational 545657.01 134.83 3.00
Green / Open Space Including Master ' o ]
olan Groan 3041563.32 751.56 16.72
Transport | 60225.95 14.88 -
Road 3228892.36 |  797.85

Total Road - 3289118.31 812.73 18.08
Total o 18188472.57 | 4494.31 100.0
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As informed by the officials of Hi-Tech Wave City Project, the memorandum of understanding
(MoU) for the Project captioned “Development of Hi-Tech Township in U.P.” was signed
between Developer Company (DC) and Co-coordinating Agency (CA) (i.e., GDA-Ghaziabad
Development Authority) on 30.11.2005. As per Para 11 of MoU, DC submitted Detailed Project
Report (DPR) of Wave Hi-Tech City, comprising Layout Plan of the proposed township, Land Use
Plan etc. The DPR for the project was approved by CA (i.e. Ghaziabad Development Authority
(GDA)) on 05.08.2006. The amendment to MOU was signed between DC and CA on 19.03.200S.
The revised DPR was approved on 23.05.2009. Revised MoU for area 4494.31 Acres was signed
between C.A. and D.C. on 17.02.2010and the Conceptual DPR for 4494.31 Acres was approved
on 21.10.2010. Revised Conceptual DPR for 4494.31 Acres was approved on 22.07.2011. Further,
with some revision the DPR of 4494.31 acres was approved on 03.10.2013and Developer
Agreement (DA) layout released on 03.10.2013.The details are given in the table below.

S.No Particulars Date
1 UP Government approved M/s. Uppal Chaddha for development of Hi- | 21.05.2005
Tech Townshipsin U.P. vide GO No. 2712-8-1-05 dated 21% May, 2005
of Awas and Sahari Niyajan Anubhag-1, Govt. of U.P. Lucknow.
2 MOU for development of the Township was signed between DC and CA | 30.11.2005
3 The DPR for the project was approved by GDA 05.08.2006
4 The amendment to MOU was signed between DC and CA 19.03.2009
5 The revised DPR for the project was approved 23.05.2009
6 Revised MoU for area 4494.31 Acres was signed between C.A. and D.C. | 17.02.2010
7 With some revision the DPR of 4494.31 acres was approved 03.10.2013
8 DA layout released 03.10.2013
2.2 Forest Cover '

As informed by the officials of Hi-Tech Wave City, as per the assessment done during filing of the
application to take environmental clearance from State Environment Impact Assessment
Authority (SEIAA),U.P before start of the project, the project area is devoid of any major
vegetation. Also, the Hi-Tech Wave City project area is free from any notified forest land. it was
also assessed that this area will have 33% of green after development of the project. The same
has been represented throughthe Survey of India Topo Sheet No. H43X6 and H43X10
(Ghaziabad) that no forest cover / area is depicted within the project site.

However, the Hi-Tech Wave City project officials informed that certain trees were to be cut free
to enable the construction of road & infrastructure as per the approved Master Plan. For the
purpose, company hadtaken permission for cutting of 70 trees from Forest Department vide
letter no. 452/22-1 dated 12.08.2016 by paying a process fee of Rs. 10,648/-.As the permission
for cutting tree was not taken in case of approach roads, project officials have paid penalty of Rs.
1,00,000/- to Forest Department, U.P. State. Further, Project Proponent has damaged 31 trees
situated in project area and violated the provisions of the U.P. Tree Protection Act, 1976. A case
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was registered against the project proponent and penalty of Rs. 1,70,000/- was levied against
the project proponent on 24.03.2021 and case was compounded as per said Act.

As per the gbove table, the prbject officials claim that the project had cut only 86 trees within
project site area. Instead, company hasplanted around 14,130 trees till date in Hi- Tech Wave
City and almost 2,55,500 shrubs are grooming in the project area.

2.3 Environmental Clearance

As informed by the officials of Hi-Tech Wave City,Environmental Clearance (EC) was issued for
the project by State Environment Impact Assessment Authority (SEIAA), U.P. vide letter No. 1576
dated07.10.2009 for approval of first DPR. EC was revised in 2011 as per the new Master Plan
vide letter No. 2463 dated 13.10.2011. In 2013, the DPR with Master Plan was re-approved
considering the changes proposed by the Proponent viz., M/s. Uppal Chaddha Hi-Tech
Developers Pvt. Ltd. Finally, EC was issued to M/s. Uppal Chaddha Hi-Tech Developers Pvt. Ltd.
by SEIAA vide letter No. 918 dated 31.07.2014 which is valid up to 30.07.2022 (Anneure-A5).

2.4 Consent to Establish and Operation obtained from U.P. Pollution Control Board

As per Hi-Tech Wave City Project officials, M/s. Uppal Chaddha Hi-Tech Developers Pvt. Ltd.
obtained consent to establishfrom U.P. Pollution Control Board (UPPCB) vide UPPCB letter dated
10-03-2011 (Annexure-A6), which has been further extended for 05 years by UPPCB vide letter
dated 29-11-2017 (Annexure-A7). Further, Consent to Operate was issued by UPPCB to M/s.
Uppal Chaddha Hi-Tech Developers Pvt. Ltd. vide UPPCB letter dated 17.03.2020 for built- up
area of 1,49,292 sq.m (Annexure-A8) which was valid till 31.12.2020. Further, the Consent has
been renewed by UPPCB vide letter dated 05/08/2021, which is now valid till 31/12/2025
(Annexure-A9).

2.5 Construction Work Status of Hi-Tech Townships in U.P.

As per Hi-Tech Wave City Project officials, construction of Hi-Tech City, Noida yet to be
started.Hi-Tech Wave City, Ghaziabad construction of buildings were started inJanuary, 2016.
Since 2016, buildings of different types were constructed such as G+1, G+2, Group Housing &
Commercial buildings. The total built-up / constructed area till date is 6,87,059 Sg.m. The
building type-wise built-up area of High Tech Wave City, Ghaziabad as per Hi-Tech Wave City
Project officialsis given in the Table below:

B No of | Built- up Area
S.No Project Type of Projects Towers | Units | (Sq.ft)
A Dream Homes Residential (G + 14) R
L o B T3 225 | 22230899 |
T4 195 | 190,316.05
) R 175 ©217| 211,195.34
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: Noof | Built- up Area B
S.No | Project Type of Projects Towers | Units | {Sq.ft)
- — lve | 217| 221,665.29
7 370 | 353,357.56
- T8 | 600 | 487,632.52
T9 615 504,337.84
B Executive Floor Residential (S+ 5) )
' T 240 | 250,355.50 |
B - T2 200 | 208,631.21
T3 240 250,355.50
T4 140 146,041.84
T5 240 | 300,276.14
C Swamanorath Residential (G+14) o i
B TA1 176 | 120,400.88
TB1 120 55,715.32
Commercial
(Basement+ LGF+
Wave galleria UGF+3) 526 | 282,927.51
E EWS (S5) EWS Block 1 19,442.00
Block 2 144 19,442.00
B Block 3 19,442.00
Block 4 144 19,442.00
Block 5 19,442.00
Block 6 144 19,442.00
Block 7 19,442.00
Block 8 144 19,442.00
F LIG (S5) LIG
T1 250 121,066.00
T2 250 | 121,066.00
G EWS/LIG(WEF) | EWS/ LIG B ]
T1 468 192,843.52
T2 398 | 159,238.90
Floor Details:
o Built-up Total
Total Areaof 1 Built-up Area
Sector Sector2 | Sector3 | Sector4 | Sector5 | Sector6 | Sector7 | Plots plot (5q.ft} (Sq.ft)
Wave - o
Floor (
G+2) No of Plots
112 Sgm 141 14 155
== _#% !
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[

"' _I D S | Built-up Total
Total Areaof 1 Built-up Area
Sector Se_actor 2 | S_ec—:tor 3 | Sector4d Secf(lfo Sector & | Sector?7 _ Plots plot (Sq.ft) {Sq.ft) -
2,589.23 | 401,331
162 Sgm 128 | 11 178 6| 323|3,598.70 | 1,161,181
240 Sgm 70 78 18 166 | 5,211.23 | 865,064
171Sgm 11 11 { 3,935.11 | 43,286
Prime
Floor
(G+1)
112 Sgm 61 24 85| 1,691.56 | 143,783
162 Sgm 60 2 62 | 2,266.04 | 140,494
Armonia
villa (G)
162 Sgm 36 7 18 61 | 1,350.00 | 82,350
Total 2,837,489

Item-wise quantities of total built-up areaof the Hi-Tech Wave City, Ghaziabad is given in the

table below:
S. ] :
o ltem Description Unit Built-up Quantity
1 Plain cement concrete (1:4:8) Cum 15,976.75
2 Plain cement concrete (1:5:10) Cum 5,857.71 i
3 M 20 grade of concrete Cum 1,903.85
4 R/I_ 25 grade of concrete Cum 244,976.69 i
5 Brick work (1:6) in super structure Cum 48,419.56
6 Brick work (1:6) in foundation & Plinth Cum 13,504.91
7 Brick work (1:4) in super structure _ Cum 234.74 |
Half Brickwork (1:4) in foundation & Super"
8 Sgm 400,969.32
structure
9 Plaster 12mm thk (1:6)  Sqm 931,322.83
10 | Plaster 6 mm thk (1:4) Sqm | 261,862.51 |
| 11 | Plaster 6 mmthk (1:3) o Sqm | 101,74853 |
o 8
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S. ltem Description Unit Built-up Quantity
hi; Plaster with floating coat (1:4) Sqm 67,854.85
13 Marble/Granite stone flooring (1:4) Sgm 65,516.84
14 | Kota stone flooring (1:4) Sgm 109,107.97
15 | Ceremic tiles (1:4) Sqm 1295,944.71
16 Vitrified tiles (1:4) Sgm 449,391.50
" 17 | Vitrified tiles in skirting : Sgm ~ 48,905.03
18 Brick Coba on roof ) Sgm B 50,829.65
19 Water proofing in sunken portion Sgm 67,037.16 N
20 Water proofing cement based Sgm 110,115.00
21 40 mm thk iPS Flooring (1:2:4) Sgm ' 27,150.91
22 | Gola (75x75) ) RM 61,432.08
23 Khurra (45x45) Nos 4,621.31
24 Plaster 15 mm (1:4) sgm 315,054.80
25 Plaster 15 mm (1:6) sgm 139,632.13
26 M 30 grade of concrete Cum 3,746.24
27 M 35 grade of concrete Cum 4,259.77
28 M 40 grade of concrete Cum 5,448.51
29 AAC Blocks (150/200 mm) Cum 15,681.87
30 AAC Blocks (100 mm) sgm 57,030.10
31 Plaster 18 mm thk (1:5)/(1:6) in two coats Sgm 111,622.13
32 Stone Cladding Sgm 5,012.37
33 Kerb Stone lLaying RM 146.28
34 Concrete paver blocks Sgm 4,535.35

Pending Works:

As per Hi-Tech Wave City Project officials, all construction related works in above-mentioned
buildings have been completed in Hi-Tech Wave City, Ghaziabad and only some painting &

finishi

ng works are going on in few buildings.

Possession Status:

As per information provided by the project officials, possession for 6038 units have been issued to
the customers in Hi-Tech Wave City, Ghaziabad till date (01.09.2021). The details of project-wise

possession offered are shown in the Table in subsequent paras.

PRODUCT No. of Unit sold/ Allotted | No. of unit for which possession issued
Plots Phase-! 3,690 2,630
Plots Phase-li 1,583 -
Mayfair Park 339 196
Veridia 2
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PRODUCT No. of Unit sold/ Allotted | No. of unit for which possession issued

Wave Floor 1,737 )
Prime Floor 323 1764
Armonia Villa 45 22
Dream Homes 1,811 562
Wave Galleria 337 248
Swamanorath 258 -
Wave Executive Floor 769 497
Dream Bazaar 52
EWS 646 119
LIG 498

TOTAL 12,090 6,038

2.6 Estimated Water Consumption in the Construction Activities

As per the information provided by Hi-Tech Wave City officials, during construction phase of Hi-
Tech Wave City, Ghaziabad, company had tie-up with tanker vendors for supply of water through
tankers. The tanker supply was started in beginning of the year 2016. The year-wise water
consumption from January, 2016 to August 2021 as provided by Hi-Tech City Project officials is
detailed in the following table:

Consumption of Water in Construction
S. No. Year o Remarks
Activities (in Cum)

1 2011 - During the period, land

2 2012 - purchase and Infrastructure

3 2013 - development and obtaining of

4 2014 - approvals from Government of
UP, GDA, EC from SEIAA,

5 2015 - consent from UPPCB were
carried out

6 2016 10800

7 2017 14708

8 2018 18615 )
Water used via purchase from

9 2019 24520
Tanker Vendors

10 2020 18615

August
11 U8 3600
: 2021
Total, 90,858 KL

As per information provided by the officials of the project, total 90,858 KL water has been
procured from tanker/vendor for construction use between January, 2016 to August, 2021.

by
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3. Observations of the Joint Committee

Based on the discussions held with the project officials during the site visit to Hi-Tech Wave City,
Ghaziabad and verification of documents submitted to UPPCB (Nodal Agency in the matter),
following observations/recommendations are made by the Joint Committee for consideration by
the Hon'ble National Green Tribunal (NGT)

3.1 lilegal cutting of trees by the project

As per the communication vide letter No. 2362/35-3 Ghaziabad, dated 08.11.2019received from
Forest Department, Ghaziabad by UPPCB, it was informed that “As per the Joint inspection dated
19-09-2019, damage of trees/cutting was found on the approach road to the project site of M/s
Uppal Chaddha Hi-Tech Developers Pvt. Ltd (Wave Hi-Tech Townships) as per laid down
provisions under The Uttar Pradesh Protection of Trees Act, 1976. Also, Forest Department,
Ghaziabad vide afore-said letter informed that notice dated 21.10.2019 was issued under section
16 of The Uttar Pradesh Protection of Trees Act, 1976, directing the project proponent to comply
with all the provisions under The Uttar Pradesh Protection of Trees Act, 1976 and to take
approval from the department with any tree needs to be cut during development of the project.

Further, Forest Department, Ghaziabad informed that in the year 2015, DGM and Project
Manager working in the said project were fined Rs.1,00,000/- in view of violations found under
the provisions of The Uttar Pradesh Protection of Trees Act, 1976 i.e.,by illegal cutting of trees on
the approach road and no violation has been reported within the project site. Project Proponent
had paid Rs. 1,00,000/- penalty to Forest Department on 20" June, 2015 (Receipt No. 2310
dated 20.06.2015). The proponentalso obtained the permission for cutting of trees within the
project site from the Forest Department, Ghaziabad vide letter dated 12.08.2016.

Further, Divisional Director, U.P. Forest Department, Ghaziabad vide letter dated 08.09.2021
{Annexure A-10) has submitted that “ no part of the inter-space land in the construction of the
Wave City Ghaziabad has ever been included in the notified forest land. Thus, no reserved or
protected notified forest land is used in the construction of the Wave City Ghaziabad.”

Further, Project Proponent has damaged 31 trees situated in project area and violated the
provisions of -the U.P. Tree Protection Act, 1976. A case was registered against the project
proponent and penalty of Rs. 1,70,000/- was levied against the project proponent on 24.03.2021
and case was compounded as per said Act.

Also, as per information indicated in Form1A submitted for obtaining EC from SEIAA, U.P. the
relevant portion of para no. 3 related to vegetation is reproduced below:

“The project area falls under area designated for hi-Tech city of Ghaziabad Master Plan
and rest of the area lies outside the Master Plan. The area is free from forest land.”




Also, Survey of India Open Series Map No. H43X6 (1: 50,000) First Edition 2010 indicate
noexistence of reserved or protected notified forest landat Hi-Tech Wave City, Ghaziabad project
site. A copy of the Survey of India Open Series Map No. H43X6 (1:50,000) First Edition 2010 is
attached as (Annexure A-11) for perusal of the Hon’ble Tribunal.

3.2.  Environmental Clearance obtained from SEIAA, U.P

As per informationsubmitted to RO, UPPCB, Ghaziabad vide letter dated 19.08.2021, by the
High-Tech Wave City regarding Forml and Form 1 A submitted to SEIAA, U.Pfor obtaining
Environmental Clearance (EC), theproject officials have informed/ proposed at S.No. 2 {Use of
natural resources for construction or operation of the project) and sub-para 2.2 which is
reproduced below: -

“ The availability of the ground water in Ghaziabad and especially in the vicinity of the project
area has been studied through the available reports and the Master Plan. The conclusion has
been drawn that sufficient quantity of potable underground water is available inside the project
area. Therefore, the fresh water requirement of the township will be met by the tapping the
underground water and the bulk requirement for flushing in group housings, commercial area
and watering green areas will be met from treated effluent from STP’s. As per the calculation
done on the basis of MOEF/SEAC norms, the STP required will be of 59 MLD.As per proposal
submitted by project proponent to SEIAA, fresh water requirement is estimated as 59581 KLD
which will be sourced from Ghaziabad Development Authority (GDA)”

However, the project authorities did not mention about the sources of water and expected
quantities of water consumption during the construction phase of Hi-Tech Wave City, Ghaziabad
or Hi-Tech City, Noida.

M/s Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Townships) Obtained
Environmental Clearance from State Environment Impact Assessment Authority, U.P. vide letter
no. 918/Parya/SEAC/2069/2013/JDCA(S), dated 31-07-2014 for Wave Hi-Tech Township at
Ghaziabad, U.P. While granting Environmental Clearance by SEIAA, U.P. vide letter dated 31-07-
2014 to M/s. Uppal Chaddha Hi-Tech Developers Pvt. Ltd., imposed a general condition No.11
which indicate that ‘Obtain necessary clearances from the competent authority on the
abstraction and use of ground water during the construction and operation phase’,

M/s Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Townships) officials also apprised
SEIAA on 03.10.2013 that the total water requirement as 92144 KLD and fresh water
requirement as 59581 KLD for built up area of 5,15,78,130.39 sq.m. and total.land area of
4494.31 acres (but mentioned as Hectares in EC issued on 31.07.2014)which will be sourced
from Ghaziabad Development Authority.
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3.3 Consents obtained by M/s Uppal Chaddha Hi Tech Developers Pvi. Ltd (Wave Hi-Tech
Township) from U.P. Pollution Contro! Board

As per U.P. Pollution Control Board (UPPCB), M/s Uppal Chaddha Hi Tech Developers Pvt. Ltd
(Wave Hi-Tech Township) obtained consent to establish from UPPCB vide letter no. F82293/C-
1/NOC/G-688/2011/8, dated 10-03-2011, which was further extended for 05 years vide UPPCB
letter no H12767/ C-1/NOC-688/2017, dated 29-11-2017. According to the condition no.12 of
the Consent to establish issued dated 29.11.2017, M/s Uppal Chaddha Hi Tech Developers Pvt.
Ltd (Wave Hi-Tech Township) was directed to obtain NOC/ permission from Central Ground
Water Authority for abstraction of ground water. Later, M/s Uppal Chaddha Hi Tech Developers
Pvt. Ltd (Wave Hi-Tech Township) also been granted conditional consent to operate (water) by
u.p. Pollution Control Board vide letter no. 51505/UPPCB/Ghaziabad
(UPPCBRO)/CTO/water/Ghaziabad/ 2019, dated 17-03-2020 for built-up area of 149292 sq.m
which was valid up to 31.12.2020. Asper CTO dated 17-03-2020, total maximum daily domestic
discharge permitted is 995 KLD treated through STP.Based on the compliance report submitted
by the officials of the project, vide letter dated 02-09-2020 and also applied for renewal of CTO
online on 28-01-2021 and based on the verification of compliance to the conditions of CTE/CTO
and in view of violations observed by earlier Joint Committee inspection dated 19-09-2019,
UPPCB has forfeited bank guarantee of Rs. 10 lakhs. Further,UPPCB renewed Consent to Operate
with validity up to 31.12.2025 vide UPPCB letter No. no. 120002/ UPPCB/ Ghaziabad (UPPCBRO)/
CTO/ water/ Ghaziabad/2021, dated 05/08/2021.

3.3 NOC obtained from Central Ground Water Authority {CGWA)for abstraction of ground
water by M/s Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township)

The High- Tech Wave City Project officials vide letter dated 01.09.2021 informed that the
application for obtaining NOC for ground water extraction was submitted to Central Ground
Water Authority (CGWA) vide application No. 21-4/4196/UP/INF/2017 and same was issued to
M/s Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township) vide CGWA letter No.
CGWA/NOC/!NF]ORIG/2019/5285 dated 17.05.2019 with validity from 08.05.2019to
7.5.2021(Annexure A-12) to extract fresh ground water of 38772 m® /day (14151780 m>/year).
CGWA vide afore-said NOC, permitted 31 existing bore wells and 14 proposed bore wells to be
used only for drinking/domestic uses/green belt, which was eéxpired on 07-05-2021. Further, the
NOC has been renewed by UP Ground Water Department for the period of five years.

As informed by CGWA, verification of compliance was done during joint inspection dated 19-09-
2019 and report was submitted by Mr. Jagdamba Prasad, Sc.- D on 14-10-2019, in which it is
mentioned that proponent has not installed flow meters in all ‘energized tube wells and no
piezometer was constructed in project area. In view of violation of NOC, recommendation to
impose environmental -compensation of Rs.1,00,000/- was sent by Regional Office, CGWB,
Lucknow to CGWA, New Delhi. A penalty of Rs.1,00,000/- (Rupees One Lakh) was imposed by
The Member Secretary, CGWA, New Delhi vide show cause notice dated 04-08-2020, in exercise
of powers conferred under Section 15 of The Environment (Protection) Act, 1986, read with the
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paragraph 2(ii)-of the notification of the Government of India in the Ministry of Environment and
Forests vide S.0. 38(E) dated 14" lanuary, 1997, for non—compliance to the conditions of NOC
(related to installation of digital flow meters, roof top rain water harvesting, piezometers etc.,
and for not maintaining water consumption record during construction phase of the project ) on
the basis of joint inspection report carried out on 19.09.2019 by the representatives of CGWA,
UPPCB and U.P. Forest Department. Accordingly, Project Proponent has deposited penalty of Rs
1,00,000/- (Rupees One Lakh) in favour of ‘DDO, CGWB, NR Lucknow’ vide letter dated
03.09.2020 and same was deposited to ‘PAC CGWB Faridabad’ through challan on 21.09.2020
(Challan no 24).

At present, total 11 tube wells are energized, out of which, 7 are in regular operation phase & 4
are kept in standby mode. Two piezometers are installed at site as per NOC. All 11 tube wells are
energized and also mounted by digital flow meters & Logbook is maintained to book the daily
consumption details as per the guidelines of CGWA.

In the absence of proper record with regards to extraction of ground water with project
proponent during construction phase, it is pertinent to mention here that as per Survey of India
Open Series Map No. H43X6 (1: 50,000) First Edition 2010 which indicates that there are bore
wells in the Hi-Tech Wave City, Ghaziabad project site which might have been used earlier for
agricultural activity. Thus, the possibility ofabstraction of ground water from the pre- existing
tube wells in the project site by Hi-Tech Wave City, Ghaziabad during construction phase cannot
be ruled out.

3.4 Assessment of water consumption during the construction phase

Details of project wise total built up area/ constructed area {(687059.16 SQM) till date has been
provided by the representative of High Tech Wave City vide letter dated 19.08.2021 and same
was forwarded to Executive Engineer, PWD, Ghaziabad by Regional Officer, UPPCB, Ghaziabad
vide letter dated 19.08.2021 to assess the expected quantity of water consumed in construction
of the project. An assessment report regarding water consumption as per standard protocols
based on the details of built-up area provided by project has been made by Executive Engineer,
PWD, Ghaziabad in respect of High Tech Wave City, Ghaziabad and same has been submitted to
RO, UPPCB, Ghaziabad vide letter dated 26.08.2021. As per PWD report, total estimated water
consumption during the construction phase of the Hi-Tech Wave City Project, Ghaziabad is
99903.19 KL(During the construction period of 2016 to 31.08.2021). Copy of same is annexed as
Annexure-Al3

Fufther, as per report received from PWD on 16.09.2021, based on the construction activity at
Hi-Tech Wave City, Ghaziabad completed till date estimated man-days required for construction
of built-up area provided by oroject officials is 21,68,126(annexed as Annexure-A14). However,
as the Project proponent has applied for obtaining NOC from CGWA and same has been
accorded on 17.05.2019. CGWA’s Guidelines to Regulate and Control Ground water Extraction
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notified on 24.09.2020 does not take domestic consumption into consideration for levying

environmental compensation.

3.5

Recommendations of the Joint Committee

Based on the information provided by the officials of M/s. Uppal Chaddha Hi Tech Developers
Pvt. Ltd (Wave Hi-Tech Township) and records provided to UPPCB by the project officials,
proposed and estimated environmental compensation for abstraction of ground water during
the construction phase of the Hi-Tech Wave City, Ghaziabad by M/s. Uppal Chaddha Hi Tech
Developers Pvit. Ltd (Wave Hi-Tech Township) is detailed below:

>

A7

Initial Consent to Establishobtained from UPPCB on 10.03.2011.

Amended Environmental Clearance (EC) obtained for revised DPR from State Environment
Impact Assessment Authority, U.P. on 31-07-2014.

Status of NOC from CGWA: NOC obtained from CGWA on 17.05.2019 with validity from
08.05.2019to0 7.5.2021, to extract fresh ground water of 38772 m? /day or14151780
m?/year(permitted 31 existing bore wells and 14 proposed bore wells), which was expired
on 07-05-2021. Further, NOC for extraction of ground water renewed by UP Ground Water
Department vide Letter No. 104/Bhu.J.V/Act(NOC)-21 dated 27.08.2021 and is valid for a
period of five years.

Estimated water consumption during the construction phase i.e., January, 2016 to August
2021 (2070 days): 99903.19 KL (averaged to 48.26 KLD).

M/s. Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township)has stated that
during the construction phasei.e., January, 2016 to August, 2021 (2070 days)90858
KL(averaged to 43.89 KLD) has been procured through vendors butauthenticity of vendors
has not been proved by the Project Proponent.

As per CGWB, Hi-Tech Wave City, Ghaziabad is situated in an ‘Over exploited area’.

In compliance to Hon’ble Tribunal’s order dated 14.06.2021 passed in the matter,
environmental compensation proposed to be levied on M/s. Uppal Chaddha Hi Tech
Developers Pvt. Ltd (Wave Hi-Tech Township) for illegal abstraction of ground water has
been estimated in accordance with the report of Central Pollution Control Board entitled
‘Assessment of Environmental Compensation in Case of lllegal Extraction of Ground Water
(Annexure-A15) for the construction period from January 2016 to September 23, 2020
and thereafter, proposed environmental compensation has been assessed as per CGWA’s

Guidelines to Regulate and Contpal Groundwater Extraction notified on 24.09.2020
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(Annexure A16) for the construction phase period from September 24, 2020 to August,
2021. Details are given in the tablebelow.

S.N Description of T Quanfity

Violation | Rate “Penalty amount
Period ; {inRs.)

0 l Item ‘

Assessment Period -- January, 2016 to 23.09.2020(No. of Days — 1728)

1 | Estimated water ' Rs. 60 per cubic meter
consumption for per day
construction (Infrastructure)
activity  during Deterrent Factor as 1.
the construction | 48.26 KLD | 1728 days | *As per CPCB Report | 50,03,596.80
phase dated 26.06.2019

Assessment Period — 24.09.2020 to 31.08.2021(No. of Days — 342)

“Estimated water

consumption for Rs. 60 per cubic meter

construction 48.26 KLD per 9,90,295.20
2 activity during 342 days | day(Infrastructure)

the construction *As per CGWA'’s

phase Guidelines to

Regulate and Control
Groundwater
Extraction notified on
24.09.2020

Total (in Rs.) | 59, 93,892.00

Estimated environmental compensation for illegal abstraction of ground water for construction
activity for the period January, 2016 to August, 2021 is estimated to be Rs. 59,93,892.00/- (Fifty-
Nine Lakhs Ninety-Three Thousand Eight Hundred and Ninety Two Only).

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water
resources in the Country. Also, in exercise of powers under Section 5 of the Environment
(Protection) Act, 1986, Central Ground Water Authority may recover Rs. 59,93,892.00/-
(FiftyNine Lakhs Ninety Three Thousand Eight Hundred and Ninety Two Only) from M/s. Uppal
Chaddha Hi Tech Develépers Pvt. Ltd (Wave Hi-Tech Township) in view of the illegal abstraction
of ground water during the construction phase period from January, 2016 to August 31,
2021.M/s. Uppal Chaddha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township) may also carry
out ground water recharge activities within the project site in accordance with the guidelines

issued by Central Ground Water Board from time to time.
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Report of the Joint Committee is hereby submitted for kind perusal of Hon’ble Nationa! Green

Tribunal.

mﬁmﬁ

SDM, Sadar, Ghaziabad

L

(J. Chandra Babu)
Sc ‘E’, CPCB, Dethi
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Scientist D, CGWB, NR, Lucknow
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Member, SEIAA, UP
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(Utsav Sharma)
Regional Officer, UPPCB, Ghaziabad
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Item No. 06 {Court No.1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 549/2019
Mahakar Singh Applicant
Versus

State of Uttar Pradesh Respondent

Date of hearing: 14.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent: Mr. Pradeep Misra, Advocate and Mr. Daleep Dhyani, Advocate for UPPCB

ORDER

1. A report was sought from a joint Committee of Central Ground
Water Authority (CGWA), Chief Conservator of Forest/Conservator of
Forest, Ghaziabad and Uttar Pradesh Pollution Control Board (State PCB)
with reference to the allegation of illegal cutting of trees, extraction of
groundwater and construction without Environmental Clearance (EC) for
the project of Wave City at Ghaziabad and High Tech City at NOIDA by

Real Estate Developers.

2. The matter was considered by the Tribunal on 16.01.2020 in the
light of the report dated 23.11.2019. Since several deficiencies were

noticed and remedial action was directed. It was observed:

“We find that though there are several deficiencies in
compliance of conditions imposed by the CGWB while granting
NOC for ground water extraction, the CGWB has failed to take
necessary action even after the deficiencies have come to
their notice. Since such situation is happening in number of cases,
it is necessary to require presence of the CEO of the CGWA to ensure
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3.

that there is effective monitoring mechanism to remedy such
violations without which the regulatory functions entrusted to the
CGWA will have no meaning.”

The matter was last considered on 14.07.2020 in the light of the

affidavit filed by the CGWA on 27.02.2020 to the effect that groundwater

had been illegally used by M/s. Uppal Chadha Hi Tech Developers Pvt.

Ltd. (Water Hi Tech Township) for construction purposes in overexploited

area where groundwater can be allowed to be extracted only for drinking

and domestic purposes. The Tribunal found that no proper verification

had been done nor remedial action taken for illegal extraction of

groundwater. Accordingly, the constitution of the joint Committee was

revised so as to comprise CPCB, Member Secretary, SEIAA, UP, State

PCB, CGWA and District Magistrate, Ghaziabad for ensuring remedial

action. The operative part of the order is as follows:-

“3.  In view of the above, an affidavit has been filed by the CGWA
on 27.02.2020 inter-alia stating that M/s Uppal Chadha Hi Tech
Developers Put. Ltd. (Wave Hi Tech Township) is liable to pay
environmental compensation for unauthorized ground water
extraction (if any done) for construction purposes during the period
from the date of sanction of the project/commencement of
construction to the date of completion of construction/ handing. over
of the possession. The area in question falls in over exploited area
and ground water can be extracted only for drinking and domestic
usage.

4. The report is incomplete and hypothetical and not factual.
There is no verification of the allegation of illegal drawl of
the ground water nor proposed action has been taken. It is
stated that if there is illegal extraction, there is liability. On
the other hand, it is stated that environmental compensation
of Rs. 5 lakhs has been assessed. .

5. In view of the conflicting observations, it appears to be
necessary to have further independent report in the matter
from a joint Committee comprising CPCB, Member Secretary,
SEIAA, UP, State PCB, CGWA and District Magistrate,
Ghaziabad. The nodal agency will be the State PCB for
compliance.

Let such report be furnished within three months by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.”
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4. In pursuance of above, report of the joint Committee has been filed

on 09.03.2021. Relevant extracts from the report are as follows:-

“3. Initiatives taken by U.P. Pollution Control Board (UPPCB):-

In compliance of above said order, a meeting of the Joint
Committee constituted by Hon'ble NGT was held on 25-02-2021 at
Regional Office, U.P. Pollution Control Board (UPPCB), Ghaziabad to
ascertain the facts of the case and discuss the issues for ensuring
compliance as raised in the said order. Minutes of meeting held on
25-02-2021 is enclosed as Annexure 2.

Main decisions taken in the aforesaid meeting are detailed below:

a) As per report submitted by Forest department, proponent was fined
Rs. 1,00,000/- due to violation found under The Uttar Pradesh
Protection of Trees Act, 1976. Status of violations, action taken and
present status of compliances is to be submitted by Forest department
Jor perusal of the Committee.

(Action required by Forest Department, Ghaziabad.)

b} Project proponent has been issued environmental clearance by SEIAA,
U.P. vide letter dated 31-07-2014, Status of violations, action taken
and present status of compliances is to be submitted by SEIAA, U.P.
for perusal of the Committee.

{Action required by SEIAA, U.P.)

¢) Representative of CGWA informed that NOC for 31 existing bore wells
and 14 proposed bore well was granted by CGWA on dated
08.05.2019 for drinking/domestic uses, which is valid up to 07-05-
2021. Verification of compliance was done during joint inspection
dated 19-09-2019 and report was submitted by Mr. Jagdamba
Prashad, Sc.- D on 14-102019, in which it is mentioned that
proponent has not installed flow meters in all energized tube wells
and no piezometer is constructed in project area. In view of violation of
NOC, recommendation to impose environmental compensation of Rs.
1,00,000/- was sent by Regional office, CGWB, Lucknow to CGWA,
New Delhi, but no report and guideline/basis of such EC has been
shared with joint committee. Committee requested CGWB to provide
the background note for the basis/ guideline according to which
recommendation of imposition EC of Rs. 1.0 lakh has been done with
copies of necessary documents and report submitted in Hon'ble
Tribunal in this regard. Further decision in the matter can be taken

only after receiving all necessary documents by the Department.
(Action required by CGWB}

d) Representative of CGWA also informed that at present, a new
mechanism has been developed by U.P. Ground Water Department to
take decision on proposals of new borewells and further action should
be taken by competent authority accordingly. However, in present
scope, Hon'ble Tribunal has mandated the Committee to ascertain the
basis of report of CG WI13 and make recommendations
accordingly. It has been decided by the Committee that inclusion
of UP Ground Water Department as member for further necessary
action shall be done once approved by Hon'ble Tribunal.
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e) In view of above, the Committee has proposed joint inspection of the
Project on 05/03/2021with all members of the Committee and again
reiterated that all necessary documents be circulated to all members
by 01/03/2021.

An e-mail was sent to all concerned departments
seeking updated status reports, vide e-mail dated 27-02-
2021. Response from concerned department awaited.

4. Visit made by Joint Committee:-

As decided in the Joint Committee meeting held on 25.02.2021, a
visit was made to M/s Uppal Chadha Hi Tech Developers Put. Ltd.
{(Wave Hi-Tech Township), Ghaziabad on 05-03-2021 by the Joint
Committee to understand the issues comprising following officials: -

Shri J.C. Babu, Sc. 'E' Central Pollution Control Board, Delhi.
Shri Ajoy Kumar Mandal, Member SEAC,

Shri Jagdamba Prashad, Scientist D, CGWB, Lucknow.

Shri B.K. Singh, Assistant Environmental Engineer, L.T.P.
Poliution Control Board, Ghaziabad.

Shri Anshul Sharma, Junior Engineer, U.P. Pollution Control
Board Ghaziabad.

AWM~
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The District Magistrate or his representative could not participate in the
aforesaid visit and authorized the Joint Committee members for field uvisit
on 5t March, 2021. Based on the information provided by the project
authorities and the verification of records, details are provided below:

The total project area of M/s Uppal Chadha Hi Tech Developers Put.
Ltd (Wave Hi-Tech Township) is covered 4494.31 acres area in
three phases. The first phase of project area having an area 1671
acres, comprised of sector 1 to 7, which is covered only in Ghaziabad
district. The second phase having a project area of 2333 acres, in
which about 80% area is covered in G.B. Nagar district and rest of the
area in Ghaziabad district. The third phase having an area 490.31
acres covers almost equally in Ghaziabad and G.B. Nagar districts.
As per information provided by the project proponent, total no of
proposed units is 20280, total units constructed as on 15% March
2021 is 5777, Total units handed over to the customers 1150,
occupancy is 912.

The facts to be verified by the Joint Committee are illegal cutting of trees,
extraction of ground water and construction without Environmental
Clearance for the project of M/s Uppal Chadha Hi Tech Developers Put.
Ltd (Wave Hi-Tech Township).

Based on the records available with UPPCB (nodal agency) facts are
detailed below:

A. Illegal cutting of trees: As per the communication vide letter no.
2362/35-3 Ghaziabad, dated 08-11-2019 (Annexure 3), received
from Forest Department, Ghaziabad by UPPCB, it was informed
that "As per the Joint inspection dated On 19-09-2019 damage of
trees/ cutting/ other damages has been found within the project site
of M/s Uppal Chadha Hi Tech Developers Put. Ltd (Wave Hi-Tech
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Township) under The Uttar Pradesh Protection of Trees Act, 1976.
Also, Forest Department, Ghaziabad vide aforesaid letter informed
that notice dated 21.10.2019 has been issued under section 16 of
The Uttar Pradesh Protection of Trees Act, 1976, directing the project
proponent to comply with all the provisions under The Uttar
Pradesh Protection of Trees Act, 1976 and to take approval from the
department with any tree needs to be cut during development of the
project. Further, Forest Department, Ghaziabad informed that in the
year 2015, Shri Deepak Pathak, DGM and Shri Sudheer Arora,
Project Manager working in the project were fined Rs.1,00,000/- in
view of violation found under The Uttar Pradesh Protection of Trees
Act, 1976." (Annexure 4). Project Proponent paid Rs. 1,00,000/-
penalty to Forest Department on 20th June, 2015 (Annexure5).

The proponent also obtained permission for cutting of trees
within the project site from the Forest Department, Ghaziabad
vide letter dated 12-08-2016 (Annexure 6).

However, Present Joint Committee is of the view that Forest
Department, Ghaziabad should have been given facts with
regard to the scenario of greenery before Start of the project
and at present for ascertaining any cutting of trees/ plants
within the project site. Forest Department, Ghaziabad may
provide detailed assessment report covering total area of
greenery before start of the project and at present and
damage in greenery, if any.

Environmental Clearance obtained by M/s Uppal Chadha Hi
Tech Developers Put. Ltd (Wave Hi-Tech Township):

M/s Uppal Chadha Hi Tech Developers Put. Ltd (Wave Hi-Tech
Township) Obtained Environmental Clearance from State
Environment Impact Assessment Authority, U.P. vide letter no.
918/ Parya/SEAC/2069/2013/IDCA(S), dated 31-07-2014 Copy
enclosed as annexure 7.

Consents obtained by 1%11/s Uppal Chadha Hi Tech
Developers Puvt. Ltd (Wave Hi-Tech 'Township) from UPPCB:-

M/s Uppal Chadha Hi Tech Developers Put. Ltd (Wave Hi-Tech
Township) has obtained consent to establish from UPPCB vide
letter no. F82293/C-1/NOC/G-688/2011/8, dated 10-03-2011,
which was further extended for 05 years vide letter no
H12767/C-1/NOC-688/2017, dated 29-11-2017. Copy annexed
as Annexure 8.

M/s Uppal Chadha Hi Tech Developers Put. Ltd (Wave Hi-Tech
Township) has obtained conditional consent to operate (water)
from T.J.P. Pollution Control Board vide Iletter no.
51505/ UPPCB/ Ghaziabad(UPPCBRO)/ CTO/ water/ Ghaziabad/
2019, dated 17-03-2019 and consent to operate (air) vide letter
no.51648/UPPCB/ Ghaziabad/(UPPCBRO)/ CTO/ air/ Ghaziabad
/2019, dated 17-03-2020, which is valid up to 31-12-2020.
Project proponent has submitted compliance report vide letter
dated 02-09-2020 and also applied for renewal of CTO online
dated 28-01-2021, which is under consideration of UPPCB. As
per CTO 17-03-2020, total maximum domestic discharge
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permitted is 995 KLD treated through STP, which need to be re-
assessed by UPPCB.

Based on the verification of compliance to the condition
of CTE/CTO and in view of violations observed by earlier
Joint Committee inspection dated 19-09-2019, UPPCB has
Jorfeited bank guarantee of Rs. 10 lakh, submitted by the
project proponent.

Extraction of ground water:-

As per Environmental Clearance obtained from SEIAA, T.J.P.
vide letter no. Parya/SEAC/2069/2013/IDCA(S), dated 31-07-
2014 by the project proponent, the total water requirement as
92144 KLD and fresh water requirement as 59581 KLD which
will be sourced from Ghaziabad Development Authority.

As per the observation made by the officials of CGWA, Northern
Region Lucknow, during the visit made on 15-02-2020 to 17-02-
2020, out of 31 existing tube wells, only 25 tube wells could be
located and 06 tube wells could not be located is the project site
due to ongoing earthwork. As per the information provided by the
project authorities, presently, there are 36 tube wells out of which
11 tube wells are operational (presently used only 07 tube wells
Jor domestic water supply within the project) and 25 tube wells are
temporarily closed /capped. A copy of the layout showing the
location details of tube wells presently in operation and tube wells
temporarily closed or capped is annexed as Annexure 9.

Upon receipt of online Application dated 27-09-2017 from the
proponent M/s Uppal Chadha Hi Tech Developers Put. Ltd (Wave
Hi-Tech Township), Central Ground Water Authority has granted
NOC on 08052019 vide NOC no. CGWA/NOC/INF/
ORIG/2019/5258, which is valid up to 07.05.2021 {Annexure
10). This NOC was issued only for the project area which is
covered under vill-Dasna Dehat, Block- Rajapur, Ghaziabad
district for ground water abstraction of 38772 m3/ day or
14151780 m3/year through 31 number of existing tube wells and
14 new proposed tube wells. As informed by the project authorities
during the visit on 05.03.2021, out of 11 tube wells, only 07 tube
wells are operational at present for drinking and domestic water
supply to the residents in Wave City project area. Daily ground
water abstraction data recorded from lag book of 07 number of
operational tube wells as 1089.34 m3/day (Annexure-11).
Photographs taken by the present Joint Committee on 05-03-2021
during the visit to project site is annexed {Annexure-12).

A. penalty of Rs. 1,00,000/- (Rupees One Lakh) has been imposed by
The Member Secretary, CGWA, New Delhi vide show cause notice
dated 04-08-2020 (Annexure 13), in exercise of powers conferred
under Section 15 of the Environment (Protection) Act, 1986, read with
the paragraph 2(ii} of the notification of the Government of India in the
Ministry of Environment and Forests vide S.O. 38(E) dated 14%
January, 1997, for non-compliance to the conditions of said NOC on
the basis of joint inspection report carried out on 19.09.2019 by
representatives of CGWA, UPPCB and U.P. Forest Deptt. in view of
violation of conditions of NOC related to installation of digital flow
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meters, construction of piezometers etc., and for not maintaining
water consumption record during construction phase of the project.
Accordingly, Project Proponent has deposited penalty of Rs
1,00,000/ - (Rupees One Lakh) in favor of DDO, CGWB, NR Lucknow
vide letter dated 03.09.2020 and same was deposited to PAO
CGWB Faridabad through challan on 21.09.2020 (Challan no
24). Copy of same is enclosed as Annexure-14.

From the observations of CG WA teams in the past, it is evident
that the project proponent (M/s Uppal Chadha Hi Tech Developers
Put. Ltd. (Wave Hi-Tech Township), 41cistzialcosecl was having 3I
existing tube wells (No evidence could be shown by the proponent
with respect to comumissioning of these existing tube wells) and
also proposed 14 new tube wells (evidence of commissioning could
be shown in respect of 11 tube wells, copy enclosed at Annexure
15) for which CGWA granted NOC for abstraction of ground water
on 08.05. 2019. There is a need to ascertain the total water
consumption from the construction phase to tll date for the
purpose of assessment of environmental compensation for illegal
abstraction of ground water, which are awaited from the project
proponent In view of the above, this Joint Committee may be
granted two months' time from the date of receipt of complete
information from the project proponent for assessment of
environmental compensation in compliance to Hon’ble NGT orders
passed in OA No. 549 of 2019 in the matter of Mahkar Singh Vs
State of U. P.”

5. From the report, it is seen that though there are observations
regarding illegal cutting of trees, violations of EC conditions, illegal
extraction of the groundwater but the action taken is not proportionate to
the violations. Further, the Committee has not been able to make an
assessment of the environmental compensation on the ground that data
is awaited from the project proponent. It is stated that the Committee will

make assessment within two months after receiving the data.

6. We find that the approach adopted by the Committee in deferring
the matter till the project proponent gives data to be unsound. If the
project proponent is avoiding giving data, there should be no difficulty in
drawing adverse inference based on ‘best judgement assessment’ based
on inferences from the circumstances. Indicative scale of compensation
already stands approved by this Tribunal on the basis of expert
Committee report. We also find that with regard to illegal cutting of trees

the Forest Department has merely imposed some fine. Neither
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prosecution has been initiated, as required, nor adequate compensation
recovered on the principle of restitution, based on value of the ecological

services forgone forever.

7. Accordingly, we direct the joint Committee, in coordination with
any other expert/institution to take/recommend further remedial action.
The statutory authorities may exercise their jurisdictibn in the matter to
comply with the rule of law and file a compliance report before the next

date by e-mail at judicial-ngti@gov.in preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image PDF.
List for further consideration on 23.09.2021.

A copy of this order be forwarded to the CPCB, Member Secretary,
SEIAA, UP, State PCB, CGWA and District Magistrate, Ghaziabad by e-

mail to facilitate the compliance of the above order.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM
June 14, 2021
Original Application No. 549/2019
AVT
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Minutes of the Joint Committee held on 23.07.2021 at Regional Office, UPPCB,
Ghaziabad for ensuring compliance to Hon'ble NGT order dated 14.06.2021 in
OA No. 549/2019 in the matter of Mahakar Singh Vs State of U.P,

A review meeting of the Joint Committee constituted by Hon'ble NGT was held
on 23.07.2021 at Regional Office, UPPCB, Ghaziabad to ascertain the facts of the case
and to discuss the course of action to be taken for ensuring compliance to Hon'ble
National Green Tribunal order dated 14.06.2021 in O.A. 549/2019 in the matter of

Mahakar Singh Versus State of Uttar Pradesh. Relevant portion Hon'ble NGT Order
dated 14.06.2021 is reproduced below:

......... From the report, it is seen that though there are observations regarding illegal
cutting of trees, violations of EC conditions, illegal extraction of the groundwater but the action
taken is not proportionate to the violations. Further, the Committee has not been able to make an
assessment of the environmental compensation on the ground that data is awaited from the

project proponent. It is stated that the Committee will make assessment within two months after
receiving the data.

We find that the approach adopted by the Committee in deferring the matter till the
project proponent gives data to be unsound. If the project proponent is avoiding giving data,
there should be no difficulty in drawing adverse inference based on ‘best Judgement assessment’
based on inferences from the circumstances. Indicative scale of compensation already stands
approved by this Tribunal on the basis of expert Committee report. We also find that with regard
to illegal cutting of trees the Forest Department has merely imposed some fine. Neither
prosecution has been initiated, as required, nor adequate compensation recovered on the principle
of restitution, based on value of the ecological services forgone forever. '

Accordingly, we direct the joint Committee, in coordination with any other
expert/institution to take/recommend further remedial action. The statutory authorities may
exercise their jurisdiction in the matter to comply with the rule of law and file a compliance report
before the next date by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDE/
OCR Support PDF and not in the form of Image PDF ”

.........

List of participants attended the Joint Committee meeting is attached as Annexure-1.

The meeting started with formal introduction of participants and was followed by brief
overview of the matter. Firstly, representative of Nodal Agency i.e., Regional Officer,
UPPCB, Ghaziabad apprised the members of the original complaint, and subsequent
orders passed by Hon'ble National Green Tribunal in the matter. Thereafter,
Sh. J.C. Babu, Scientist ‘E’ , Member of the Joint Committee and Representative of CPCB
reiterated that the purpose of organizing todays Joint Committee meeting by
U.P.Pollution Control Board (UPPCB), a nodal agency in the matter, to file its
recommendations in compliance to Hon'ble Tribunal order specially on extent of
damage to green/forest area in development of the project if any and to estimate the
probable environmental compensation to be levied on the proponent for illegal
abstraction of ground water. If required, the committee in the matter, may take the help
of the expert institutions or available best technology to ascertain the above facts.

Thereafter, representative of M/s. Uppal Chadha Hitech Developers Pvt. Ltd.,
Ghaziabad (hereafter referred as project proponent) made a power point presentation
before the Joint Committee -with regard to the status of compliance with regard to
cutting of trees and abstraction of ground water related aspects, Certified Compliance
Report of Environmental Clearance from State Level Environmental Impact Assessment
Authority issued to the unit, Point wise compliance report for the period of validity of
NOC from Central Ground Water Department for groundwater extraction by the unit
till 07.05.2021 and compliance report of NOC from UP Ground Water Department for
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groundwater extraction and Details of water consumption used in the construction
work done in the unit. With regards to ground water project proponent in their
presentation have shown that 90858 cubic meter water has been used in construction of

the project. However, assessment with regards to water required for construction of
687059.16 SOQM has not been submitted.

To the queries of Joint Committee with regard to any damage to the forest area in the
project area under reference in the matter, Sh. Ashutosh Pandey representative of U.P.
Forest Department, informed the Joint Committee that as per records the said area in
which project has been developed was not a forest area and green area, if any would
have been primarily agricultural or some other land in nature. It was also informed that
as per The Land Revenue Record-2015, the name of the said project site in the forest area
was not there. He also informed that the project proponent was fined Rs. 1,00,000/-
under provisions of The Uttar Pradesh Protection of Trees Act, 1976 as the project
proponent had violated the Act by illegal cutting of trees on the approach road and no

violation has been reported within any existing forest. The case against said violation
has already been compounded.

As regards to the abstraction of ground water by the project proponent, Sh. Jagdamba
Prasad representative of CGWA informed that NOC for 31 existing bore wells and 14
proposed bore wells was granted by CGWA on 17-05-2019 for drmkmg / domestic uses,
which was valid up to 07-05-2021. Sh. Rahul Dev Sharma representative of UP Ground
Water Department (UPGWD) have informed the Committee that M/s. Uppal Chadha

Hitech Developers Pvt. Ltd. has already applied for renewal for obtaining permission.

for abstraction of ground water and application is under consideration. He also
informed that at present, a new mechanism has been developed by U.P. Ground Water
Department to take decision on proposals of new bore wells and further action should
be taken by ‘the competent authority accordingly. Representative of CGWA also
informed that the penalty imposed by CGWA was in line with prevalent laws at the
time of default and there was no provision of imposing Environmental Compensation
under the Guidelines issued in by the CGWA.

As the Hon’ble Tribunal has mandated the Joint Committee to ascertain the facts and
file its recommendations on the above aspects, upon deliberations, following decisions
were taken by the Joint Committee for taking further action by UPPCB, a nodal agency
or concerned Departments for ensuring compliance to Hon’ble NGT as detailed below:

1. As per the direction laid down in para 7 of Hon'ble NGT order dated 14-06-2021,
and to ascertain the facts relating to the forest coverage in the project site prior to
start of the project by the project proponent and damage caused to the forest cover
if any, a report obtained from Forest Research Institute or Forest Survey of India
or any reputed expert institution at the cost of the project proponent, be submitted
before Hon'ble NGT and the Joint Committee by U.P.Forest Department, within
three months.

2. The estimate the quantum of water consumed by the Project Proponent during
the construction phase of the existing project. As suggested by the joint committee
UPPCB shall invite representative of Central Building Research Institute,
Roorkee-India (CBRI) and Public Works Department (PWD) or for any such
body/institute to support the Joint Committee in estimating the water
consumption and probable environmental compensation. If required, visit of Joint
Committee also be organized to the project site.

3.  The Project proponent may furnish copy of Form-1 & Form-1A submitted at the
time of applying for obtaining Environment Clearance from SEIAA in U.P. apart
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from all the proofs that the water gathered through Tankers during the

construction phase as well as proof of installation of bore wells within the project
site.

Next date of Joint Committee shall be organized by UPPCB at the earliest and the-
representatives of CBRI and PWD or any reputed expert institution also be invited in
the next meeting of Joint Committee, within ten days, to enable to comply to the Hon'ble
Tribunal directions within the stipulated time.

Meeting ended with vote of thanks.
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- Annexure-]

List of participants attended the Joint Committee meeting held on held on 23.07.2021 at
Regional Office, UPPCB, Ghaziabad

1.

- w

o NGO

Shri J.Chandra Babu, Sc. ‘E’, CPCB and Member, Joint Committee (Via Video
Conferencing) :

Shri Paras Nath, Member SEAC; SEIAA, U.P and Member, Joint Committee
Shri Jagdamba Prashad, Scientist D, CGWB, Lucknow.

Shri Utsav Sharma, Regional Officer, UPPCB, Ghaziabad and representative of
UPPCB, Nodal Agency.

Smt. Sapna Srivastava, 5.0. UPPCB, Ghaziabad.
Shri Ashutosh Pandey, S.D.O. Forest Department, Ghaziabad.
Shri Rahul Deo Sharma, J.E. UPGWD, Ghaziabad.

Shri Naresh Patel, G.M. M/s. Uppal Chadha Hitech Developers Pvt. Ltd.,
Ghaziabad.
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data, there should be no difficulty in drawing adverse inference based on ‘best judgement
assessment’ based on inferences from the circumstances. Indicative scale of compensation
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find that with regard to illegal cutting of trees the Forest Department has merely imposed
some fine. Neither prosecution has been initiated, as required, nor adequate compensation
recovered on the principle of restitution, based on value of the ecological services forgone
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Minutes of Joint Committee held on 08.09.2021 at Regional Office. UPPCB. Ghaziabad for

ensuring compliance to Hon’ble NGT order dated 14.06.2021 in O.A. No. 549/2019 in the

matter of Mahakar Singh Vs State of U.P.

A review meeting of the Joint Committee constituted by Hon’ble NGT was held on 08.09.2021 at

Regional Office, UPPCB, Ghaziabad to ascertain the facts of the case and to discuss the course of

action to be taken for ensuring compliance to Hon’ble NGT order dated 14.06.2021. List of

participants attended the Joint Committee meeting is attached as Annexure -1.

The meeting started with formal introduction of participants and subsequent order passed by Hon’ble NGT

on 14.06.2021 in the matter. Detail of discussion and decisions taken are as below:

a) Mr. Madan Pal Singh, Sub Regional Forest Officer, Forest Deptt., Ghaziabad informed that
as per The Land Revenue Record-2015, the name of the said project site in the forest area
was not there. He also informed that the project proponent was fined Rs. 1,00,000/ under
provisions of The Uttar Pradesh Protection of Trees Act, 1976 as the project proponent had
violated the Act by illegal cutting of trees on the approach road. The case against said
violation has already been compounded. A report has been submitted by Divisional
Director, U.P. forest Department, Ghaziabad vide letter dated 08.09.2021, in which
following information is provided: -

...... In the thematic case, it is to be noted that there is no notified forest land

involved in the land under Wave City Ghaziabad developed by M/S Uppal Chaddha Hi

Tech Developers Pyt Ltd.

As per the Action Plan of Ghaziabad Forest Division which is approved by the
Ministry of Environment Forest Water Conservation, Government of India, there is a
total of 696.868 reserved forest land in Ghaziabad district which is located under the
area of Modinagar Tehsil Ghaziabad and Loni Tehsil Ghaziabad. There is no reserved
forest land of forest department under Ghaziabad tehsil area, While the land of the
thematic wave city is located under the area of Ghaziabad Tehsil.

A certified photocopy of page no. 83 of the above-mentioned action plan of

Ghaziabad Forest Division Ghaziabad is enclosed, in which is also clear that there is no
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b)

notified reserved forest land under Ghaziabad Tehsil area. In addition of above this is
also to inform that according to Govt. notification no. 115/XIV-331-50 dated 10.02.1960
(Certified Photocopy attached), various routes in the entire U.P. are notified as reserved
JSorest. The said notification was issued when present Ghaziabad District was a Tehsil of
Meerut District. No notified protected forest land mentioned in the said notification has
also been used for construction of Wave city Ghaziabad.

So, itis clear that no part of the inter-space land in the construction of the Wave
city Ghaziabad has ever been included in the notified forest land. Thus, no reserved or
protected notified forest land is used in the construction of the wave city Ghaziabad.”

A copy of said report is annexed as Annexure 2.

Details of project wise total built up area/ constructed area (687059.16 SQM) till date has
been provided by the representative of Wave City vide letter dated 19.08.2021 and same
was forwarded to Executive Engineer, PWD, Ghaziabad by Regional Officer, UPPCB,
Ghaziabad vide letter dated 19.08.2021 to assess the expected quantity of water consumed
in construction of the project. An assessment report regarding water consumption as per
standard protocols based on the detail of built-up area provided by project has been made
by Executive Engineer, PWD, Ghaziabad and same submitted to RO, UPPCB, Ghaziabad
vide letter dated 26.08.2021. As per report, Total estimated water consximpﬁon during the

construction phase of the project is 99903.19 KL. Copy of same is annexed as Annexure-
3.

Member of the Joint Committee felt that assessment of water quantity consumed by
manpower involved in construction should also be incorporated as per Public Works
Department (PWD), Government of UP. Therefore, committee requested PWD officials to
submit a separate report regarding assessment of water quantity consumed by manpower

utilized during the construction phase of the Wave City project, within a week, to enable

Joint Committee to finalise report of the Committee

(Report to be submitted by PWD)
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¢) Regional Officer, UPPCB, Ghaziabad informed the committee that in compliance of
directions given to project representative during the meeting of the Joint committee dated
18.08.2021, a detailed project report has been submitted by the Wave City project
representative vide letter dated 01.09.2021, which detailed construction work status, source
and quantity of water consumed in construction work. Sh. J.C. Babu, Scientist “E”, CPCB
and Member of the Joint Committee suggested to circulate a copy of details submitted by
the representative of Wave City Project to all the members of Joint Committee, so that

members may contribute for finalization of the report of the Joint Committee for filing
before Hon’ble for consideration

(Copy of report to be provided by UPPCB)

Next date of Joint Committee shall be organized by UPPCB preferably on 20.09.2021
upon receipt of report from PWD, Government of U.P. for finalization of the report and
concurrence of members of the Joint Committee for filing the report before Hon’ble NGT

Meeting ended with vote of thanks.

0 O---
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ANNEX-$5 Registered
Uttar Pradesh

y

>

State Level Environment Impact Assessment Authority,

Directorate of Environment, U.P.
Dr. Bhim Rao Ambedkar Paryavaran P’arisar} v
Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phone :91—522-2300 541, Fax: 9]-522-2300 543

J

slalele
U

ﬁ .
- E-mail ; doeuplko@yahoo.com
e Website : www.seiaaup.com
Ref.: q ﬁj’ /Parya/SEAC/2069/2013/IDCA(S) Date:-2\july, 2014
To,

Sri Rakesh Garg (Director)

M/s Uppal Chaddha Hi-tech Developers Pvt. Ltd.
33, Community Centre, New Friends Colony,
‘New Delhi-110065

Sub: Regarding Environment Clearance for the proposed revision in “Wave Hi Tech Township”,
(Expansion) at Vill-Mehrauli, Shahpur Bamheta, duriyai, Dasna, Sadigpur/Qazipur, Bayana,
aiphal & Expension in Vill-Arifpur, Sadat Nagar igia & Inayatpur, Talabpur,
Kachhehra Warisabad, Dujana & Girdharpur, Ghaziabad, U.P.

e

Dear Sir,

Please refer to undated lettér received in this office on 01/10/2013 addressed to the
Secretary SEAC, Directorate of Environment, Lucknow. The SEAC considered the matter in its
meeting held on 03/10/2013. The case was presented by the consuitant M/s Perfect Enviro
Solution Pvt. 'Ltd. along with the project proponent. The proponent, through the documents
submitted and presentation made, informed the SEAC that:-

1. The revision in environment clearance is sought for Wave Hi Tech Township at village
Mehrauli, Shahpur Bamheta, Duriyai, Dasna, sadigpur/Qazipur, Bayana, Naiphai and
Expansion in villages - Arifpur, Sadat Nagar lgia & Inayatpur, Talabpur, Kachhehra,
Warisabad, Dujana & Girdharpur Ghaziabad, Uttar Pradesh.

2.  The built up area as 51578130.39 sqmt, the total land area as 4494.31 Ha have been

proposed.

Provision for plots, EWS/LIG plots, Group housing, Industrial area, Commercial complex,

Educational, Medical, Community and other Recreational activities have been proposed. The

revised project details are as below: '

The Plot area of Residential plots will be 2236174 sqm & Built up area will be 10733635.2 sqm.

The Plot area of EWS/LIG will be 54107.51 sq m and Built up area will be 292180.554 sg m.

The Plot area of Residential group housing will be 4516257 sqm and Built up area will be

24387787.8 sqm.

7. The Plotarea of Public and Semi Public areas will be 1694410.796 sq m'and Built up area will

he 4913791.31sq m,

The Plot area of Commercial and Office areas will be 1719704.134 sq m and Built up area will

be 9286402.323 sg m.

9. The Plot area of Industrial area will be 1091296.222 sq m and Built up area will be
1309555.467 sgm

10. The Plot area of Recreational area will be 545648.1112 sq m and Built up area will be
654777.7335sqm,

11. The total water requirement as 92144 KLD and fresh water requirement as 59581 KLD which
will be sourced from Ghaziabad Development Authority.

17. 73249 KLD waste water to be generated which will be treated in 60 number of STP capacity
of 88 MLD has been proposad.
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E.C. for the proposed revision in “Wave Hi Te

The 354 MTPD munici
be generated.

The energy requirement 822 MW is estimated which will be m
backup power will be provided by 17 DG Sets {
Parking norms as Ghaziabad Development Aut
143053 Cum volume of water for RWH du
harvesting pits shall be proposed. '
Project is covered. under category 8(

Based on the recomimendation o

ch Township”, (Expansicn).at, Ghaziabad, U.p.

pal waste, 4 iiter/day used oil and 8 Kg per day E-waste is estimated to

et through the UPPCL. The
14 x 400 KVA, 2 x 750 KVA; 1 x 1500 KvA).
hority shall be followed.

ring peak hours and 4494 ne of rain water

't shall be ensured that all standard
emission/effluent standards as prescri
It shall be ensured that obtain the n
boarg:l before start of construction.

ft shall be ensured that no construction work or Preparation of land by the project

management except for securing the land is started on the project or the activity without
the prior environmental clearance.,

The proposed I3
certificate issued

s related to ambient environmental guality and the
bed by the MoEF are strictly complied with.

O objection certificate from the U P pollution control

nd use shall be in accordanc
by the competent Authority sh
All trees felling in the project area shall be ag

prescribed rules. Suitable cleara nce in this regard shall be obtained from the competent Authority.
Impact of drainage pattern on environment should be provided,

surface hydrology and water regime of the project area within 10 km should be provided.

A suitable plan for providing shelter, fight and fuel, water and waste disposal for
construction labour during the construction phase shall be provided along with the number
of proposed workers,

Measures shall be undertaken to recycle and reuse treated eff‘luents for horticulture and
plantation, A suitable plan for waste Water recycling shall be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and
due to construction and operation of project.

Obtain necessary clearances from the competent Authority on the abstraction and use of
ground water during the construction and operation phases.
Hazar’dous/inﬂammable/Exptosive materials likely to be stored durin
operation phases shall be as per standard procedure as
clearancesin this regards shaii be obtained; -

Solid wastes shall be suitab|

& 10 the prescribed land use. A land use
all be obtained in this regards.

permitted by the forest department under the

g the construction and
prescribed under law, Necessary

installed. Compiete proposals in this regard should be submitted.
The emissions and effluents ete. from machines,

Instruments and transport during
construction and operation phases should be accor

ding to the prescribed standards.
-Necessary plans in this regard shall be submitted.

Water sprinklers & other dust control m

generated during the construction ando
be submitted.

Suitabl

phases in order to ensure that the no
noise standards. Necessary plans in this

€asures should be undertaken to tal

Ke care of dust
peration phases. Necessary plans in this regard shalt

pted during the construction and pperation
Ise emissions do not violate the prescribed ambient
regard shall be submitted,

- - T, WA, 1
. - - i Rl —_——
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18,
20.
21,
22.

23,
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26,

27.

28.

29.

30,
31

32.

33.

34.

35.

36.

37.

38.

39.

3. :
E.C. for the proposed revision in “Wave Hj Tech Township”, {Expansion) at, Ghaziabad, U.8.

Separate stock piles shall be maintained for

excavated top soil and the top soil should be
utilized for preparation of green belt. .

Sewage effluents shall be kept separate from rain water collection and storage system and
separately disposed. Other effluents should n

Hazardous/Solid wastes generated during construction and operation phases should be
disposed off as prescribed under faw. Necessary clearances in this regard shall be obtained,
Alternate technologies for solid waste disposals {like vermin-culture etc.) should be used in
consultation with expert organizations.

No wetland should be infringed during construction and
coming in the project area should be suitably rejuvenated a
Pavements shall be so constructed as to allow infiltration
Fully impermeable pavements shall not be constructed. Co
trees shall be as per scientifically accepted principles in or
aeration and nutrition to the tree,

The Green building Concept suggested b
-Cll-Godrej GBC, shall be studied and follo
Compliance with the safety procedures, norms and guidelines as ocutlined in National
Building Code 2005 shall be compulsorily ensured,

Ensure usage of dual flush systems for flu
fixtures, waterless urinals and otherwate
Explore options for use of dual pipe plumbing for use of water with different qualities such

as municipal supply, recycled water, ground water etc.
Ensure use of measures for reducin

efficient irrigation equipments & co

ot be allowed to mix with domestic effluents.

operation phases. Any wetland
nd conserved,

of surface run-off of rain water.
nstruction of pavements around
der to provide suitable watering,

y Indian Green Building Council, which is a part of
wed as for as possible.

sh cisterns and explore options to use sensor based
r saving techniques.

g water demand for landscaping and using xeriscaping,
ntrolled watering systems.

Make suitable provisions for using solar energy as alternative source of energy. Solar energy
application should be incorporated for illumination of common areas, lighting for gardens
and street lighting in addition to provision for solar water heating, Present a detaiied report
showing how much percentage of backup power for institution can be provided through
solar energy so that use and polluting effects of DG sets can be minimized.

Make separate provision for segregation, collection, transport and disposal of e-waste,
Educate citizens and other stake-holders by putting up hoardings at different places to
Create environmental awareness.

Traffic congestion near the entry and exit points from the roads adjoining the proposed project

site must be avoided, Parking should be fully internalized and no public space should be utilized.
Prepare and present disaster management plan.

The project proponents shall ensure that
obtaining pre-environmental clearance.,
A report on the energy conservation mea

no construction activity is undertaken without

sures confirming to energy conservation norms
finalize by Bureau of Energy efficiency should be prepared incorporating details about
building materials and technology, R & U Factors etc.

Fly ash should be used as building material in th
notification of September, 1999 and amended
applicable only if the proj

e construction as per the provision of fly ash

as on August, 2003 (The above condition is
ect lies within 100 km of Thermal Power Station)
The DG sets to be ysed during construction phase should use ow

should conform to E.P. rules prescribed for air and naise emission sta
Alternate technologies to Chiorination {

tike Ultra Violet radiation, Ozonation e
justification for selected technology.

The green belt design along the periphe
to the day & night noise standards pres
plot should be suitably landscaped & co

sulphur diesel type and
ndards,

for disinfection of waste water) including methods
tc. shall be examined and a report submitted with

ry of the plot;shall achieve attenuation factor conforming
cribed for residential land use. The open spaces inside the
vered with vegetation of indigenous variety,
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onsequent increased traffic load should be such
mate of the arez is not adversely affected.

4. The building should be designed sq as 10 take sufficient safeguards regarding seismic Z0ne

sensitivity.

lon department or concerned authority,
lopment of smajs commercial activities

special areas earmark

44 ftis Suggested that ljte men/adults (inc!uding
domestic help) and under privileged children could e provided in a formal way,

45. The use of Compact Fi '
safe disposaj of used/damaged cris shouid

46. It shall be €nsured that all Street and park lighting is solar
provided with dual (sofar/e!ectrfcai) alternatives,

Powered. 50% of the same ‘may be
47.  Solar water heater shal be installed to the m

aximum possible ¢apacity. Plans may be drawn
48, Treatedﬁefﬂuents shall b
possible, 3 detailed m
quality of waste water
49. The treated effluents
treatment facilities a5 they advers

50. Construction activiti

51. Al hecessary statutory ¢

52. Parking areas should be in 5 v
53. The rocation of fhe STp sfi‘oul.

54, The Environment Manage

55. Detailed plans for safe dispos

56. Status of the proje

South, West and East'side facing camera an

57. Specific Iccatio'n along with dimensions with reference to §TP, Parking, Open areas and
Green belt etg, should be provided on the layout plan,.

58. The DG sets shall be so inst

. 2 .Detaifs should be submitted.
59. E-Waste Management ; '

tshould be done as per MoEF guidetines.
60.  Electrical waste shouyl i

d be Segregated & disposed suitably as not to
61. The use of suitably processed plastic waste in th

62. Displaced persons shall pe suitably rehabilitat

63, Dispensary for first aid shall pe provided.

64, Safe disposal arrangement
items could he given compl

65. Diese} generating set stacks

imposa Environmental Risk.
€ tonstruction of roads should be Considered,
ed as per prescribed norms,

should be monitored for CO and HC.
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66,
67.
68.
69.

70.

71.

72.
73,
74,
75,

76.
77.

78.

79.

80.

81,

32.

83.

84,

5.

E.C. for the proposed revision in “Wave Hi Tech Towniship”, (Expansion) at, Ghaziabad, U.p,
Ground Woater downstream of Rain

Water Harvesting pit nearest to STP should be
monitored for bacterial contaminati

on. Necessary Hand Pumps should be provided for
sampling. The monitoring is to be done both in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MOEF normes.

A Separate electric meter shall be provided to monitor consumption of energy for the
operation of sewage/effluent treatment in tanks.

An energy audit should be annuall
to the authority.

Project proponents shall endeavor to obtain ISO:
conditions mentioned under this environment

y carried out during the operational phase and ‘submitted

amounting to 2% of total project cost shall be submitted (within the month) on need hase

assessment study in the study area. Income generating measures which can help in up-
Hiftment. of weaker section of society consistent with th

Clearance shall be deemed to be cancelled.
Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires.
Plan for safe disposal of R.O reject is to be submitted.

Project falling with in 10 km. area’ of

Wild Life Sanctuary is to obtain clearance from
National Board Wild Life (NBWL)

even if the eco- sensitive zone is not earmarked. ;
The environmental safeguards contained in EIA Report should be implemented in letter & Spirit,
Provision should be made for supply of kerosene or &ooking gas and pressure cooker to the
tabourers during construction phase.

Six monthly monitoring reports should be submitted to DoEn, U.P.JUPSEB/ MoEF Regional
Office, Lucknow.,

Officials from Dokn, U.P./UPSEB/ MoEF Regicnal Office,
the implementation of environmental safeguards should be given full cooperation, facilities
and documents / data by the project proponents during their inspection, -

In the case of any change(s) in the scope of the project, the project would require a fresh EC,
The SEIAA, UP reserves the right to. add additional sateguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance under
the provisions of the Environmental {Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in a time bound manner.

All other statutory clearances such as the approvals for storage of diesel from Chijef
Controller of Explosives, Fire Department, Civil Aviation Department, Forest Conservation
Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, as applicable by project
proponents from the respective competent authorities,

These stipulations would be enforced among others under the provisioris of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and control of Pollution)

act 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EiA Notification, 2006,

Any appeal against this Environmental Clearance shali
Appellate Authority, if preferred, within a period of 30 ¢
of the National Environment Appellate Act, 1997,

Lucknow who would be. monitoring

lie with the National Environment
ays as prescribed under Section 11
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-6 -
E.C. for the proposed ravision in "Wave Hi Tech Township”, (Expansion) at, Ghaziabad, U.P,

b. Specific Conditions:

Construction Phase
R

{

{vif}

[P
fviily

{ix)

{x)

{xi}

{xii)

(i)

{xiv)

{xv)

{xvi)
{xvii)
{xviii)

{xix)

{xx}

Consent for Establishment shall b
under Air and Water Act and ac
construction work at the site.

All required sanitary and hygienic measures
activities and to be maintained throughout t
A First Aid Room will be provided in the pro
the project.

Adequate drinking water and sanitar

¢ obtained-from Uttar Pradesh Pollution Control Board
opy shall be submitted to SEIAA,UP before start of any

should be in place before starting construction
he construction phase.

ject both during construction and operation of

y facilities should be provided for construction
workers at the site. Provision should pe made for mobile toilets. The safe disposal of

wastewater and solid wastes generated during the construction phase should be ensured,
All the topsoil excavated during construction activities should be stored for use in
hcrticuiture/landscape development within the project site.

Disposal of muck during construction phase should not create any adverse effect on the
neighﬁouring communities and he disposed taking the necessary precautions for general

safety and health aspects of people, only in approved sites with the approval of competent
authority. '

The approach road to OSR shall be ensured.
Soil and ground water samples will be teste

d to ascertain that there is no threat to ground
water quality by leaching of hea

vy metals and other toxic contaminants,

not be allowed to contaminate watercourses and the dump sites for such material must be
secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase, should be disposed off as per

applicable rules & norms with hecessary approvals of the Uttar Pradesh Pollution Control
Board.

The diesel generator sets to be u
diese! type‘and should conform to
noise emission standards,

The diesel required for operating DG sets shall be stor
required, clearance from Chief Controller of Explosives sh
Vehicles hired for bringing const
and should have g pollution ch
noise emission Standards and sh

sed during construction phase should be low sulphuf
Environment (Protection) Rules prescribed for air and

ed in underground tanks and if
all be taken.

Fuction material to the site should be in good condition
eck certificate and should conform to applicable air and
ould be operated only during non-peak hours.

nform to residential standards both during day and night.

standards by CPCB/UPPCB.
Fly ash should be used as building material in the construction as
Notification of SeptemAber, 1999 and am
is applicable only if the project sife is |
Ready mixed concrete must be used in building construction.
Storm water control and its fe-use as per CGWB and BIS standard
Water demand during construction should
agents and other best practices referred,
Permission to draw ground water shal
construction/operation of the project.
Separation of grey and black water should
Separation of grey and black water,

per the provisions of Fly Ash
ended as on 27th August, 2003. {The above condition
ocated within the 100 Km of Thermal Power Stations).

s for various applications.
be reduced by use of premixed concrete, curing

! be obtain_ed from the competent Authority prior to

be done by the use of dual plumbing line for
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EC.

{xxi)

(xxii)

{xxiii)

{xxiv)

{xv)

{xxvi

- {xxvi

7-

for the proposed Commercia) Complex, Studio Apartment & Hotel at Plot No-TCG/1-A/V/2, Vibhuti Khand, Gomti Nagar, Lucknow, U.p.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of
aerators or pressure reducing devices or sensor based control.

Use of glass may be reduced by up fo 40% to reduce the electricity consumption & load on
air-conditioning. If necessary, use high quality double glass with special reflective coating
in windows. ‘

Roof should meet prescriptive requirement as per Energy Conservation Building Code by
using appropriate thermal insulation material to fulfill requirement,

Opaque wall should meet prescriptive requirement as per Energy Conservation Building
Code which is proposed to be mandatory for all airconditioned spaces while it is
aspirational for non-airconditioned spaces by use of appropriate therma! insulation
material to fulfill requirement.

The approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments, etc. as per National
Building Code including protection measures from lightening etc,

Regular supervision of the above and other measures for monitoring should be in place all

through the construction phase, sa.as.to avoid distur

sturbance to the surroundings.
i} Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated

against the project proponent if it was found that construction of the project has been
started without obtaining environmental clearance.

)

Operation Phase

i)

vi)

vii}

viii)

The installation of the Sewage Treatment Plant (STP) should be certified by an independent
expert and a report in this regard should be submitted to the SEIAA before the project is
commissioned for operation. Treated affluent emanating from STP shall be recycled/reused
to the maximum extent pessible. Treatment of 100% grey water by decentralized treatment
should be done. Discharge of unused treated affluent shall conform to the norms and
standards of the Uttar Pradesh Pollution Control Board. Necessary measures should be
made to mitigate the odour problem from STP.

The solid waste generated should be properly collected and segregated. Wet garbage should
be composted and dry / inert solid waste should be disposed off to the approved sites for
land filling after recovering recyclable material,

Diesel power generating sets proposed as source of back up power for elevators and
common area illumination during operation phase should be of enclosed type and conform
to rules made under the Environment {Protection) Act, 1986. The height of stack of DG sets

should be equal to the height needed for the combined capacity of all proposed DG sets., Use
low sulphur diesel. The location of the DG sets ma

Uttar Pradesh Pollution Control Board.

Noise should be controlled to ensure that it d
During night time the noise levels measured

restricted to the permissible levels to comply wit
The green belt of the adequate width and den
periphery of the plot shall be raised so as to provid
Weep holes in the compound walls shall be provided to ensure natural drainage of rain
water in the catchment area during the monsoon period. |
Rain water harvesting for roof run- off and surface run-
implemented. Before recharging the surface run off, pre
suspended matter, oil and grease. The borewell for rai
least 5 mts. above the highest ground water table.

The ground water level and its qualit
Central Ground Water Authority.

y be decided with in consultation with

0es not exceed the” prescribed standards.
at the boundary of the building shall be
h the prevalent regulations.

sity preferably with local species along the
e protection against particulates and noise.

off, as plan submitted should be
-treatment must be done to remove
nwater recharging should be kept at

y should be monitored regularly in consultation with

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space should

.
i
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xi}

Xii)

xiii)

wene

.as re-qiftised/pre-sc.ribed,/identiﬁed under {faw, |

The building shouid have adequate distance between them to allow movement of fresh air
and passage of natural light, air and ventilation.

You are also directed to ensure that the proposed site is not a part of any no-development
-ih-case of violation, this permission shall

automatically deem to be invalid and cancelled. Also, in the event of any dispute cn ownership of -
the proposed site, this permission shall automatically deem to be invalid and cancelled,

The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air {Prevention & Control of Pollution} Act,

1981,

the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along

with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

to the authority as prescribed in the aforesaid notification,

The project proponent will have to submit approved plans and proposals incorporating the

cation No. S.0, 1533(E) dated 14-08-2006, as amended and send

‘ R

(). 5. Yadav)
Member Secretary, SEIAA
Ng. _{ParyafSEACg2069;’2'0;3{JDCA1 S as 'a‘bo_ve
'_Cg:;\{:_f_déf»inforﬁ‘la'_i‘jon-a’jad.'z'am@°¢' action to: o -
1. The Principal Secretary, Environment, U.p, Govt., Lucknow.
2. Dr. P.L Ahuja Rai, Advisor, 1A Division, Ministry of Environment & Forests, Govt. of India,
Paryavaran Bhavan, cGo Complex, Lodhi Road, New Delhi
3. Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Sec_retary, U.P. Pollution Control Board, Picup Bhawan, Gomt; Nagar, Lucknow.
3. District Magistrate, Ghaziabad, U.p.
6. Assitt, Director, Directorate of Environment, U.P., Vinest Khand-1, Gomti Nagar, Lucknow,
7.

ENVISIVCA/E\SEAC ALL\SEAC -

Copy for Web Master/Guard File /

(Dr.R.K. Sardana)
Director {1/C)/Secreta ry SEAC,
Directorate of Environment, U.p,

EC Letter\FC Waye Hi-rech Township Rivisian in expansan 2068 .docy
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15. Unit will put tarpaulinon scaffolding around the area of construction and the building for
effective and efficient control of dust emission gencrated during construction ul the
project. :

16.Storage of any construction matu ial partisufarly sand will not be done on any part ol
street and roads in the projects area. The construction material of any Kind stored on S
will be fully covered in all respect so that it does not disperse in the air in any for,

17.All the construction material & debris will be carried in trucks or vehicles which are
fully covered and protected so as (o ensure that the construction debris or construction
material does not get dispersed into the air or atmosphere in any form whatsoever

18.The dust emission from the construction sites will be uomplu tely u)ntmllul and all
precautions will be taken in that behalf.

19.The vehicles carrying construction debris or construction material of any kind will be
cleaned before it is permitted to ply on thé road after unloading of’ such material.

20.Every worker working on the construction site and involved in loading, unlcmclmg, and
carriage of construction debris or construction material shall be plow(lul with mask (o
prevent inhalation of dust particle.

21.All medical held, investigation and treatment wa be provided to the workers involved in
the construction of building and carrying of construction of building and carrying of!
constrction debris or construction material related to dust emission.

22. . The transportation of construction material and debris waste Lo construction site,
dumping sile or any other place will be carried out in accordance with rules.

23 fixing of sprinklers and creation of green air barriers will be done to control fugitive dust

emission and improve environment.,
24.Compulsory use of wet jet in grinding and stone cutting will be practiced.
25 Wind breaking wall will be constructed around the construction site
26.Green belt will be developed around the buildings as perrules.

27. All approach roads & in campus roads should be sprinkled with waler to SUPPress he
dust cmission
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U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 17/03/2020
51648/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2019

To,
Shri SACHIN SHARMA
M/s UPPAL CHADHA HI TECH DEVELOPERS PVT LTD
Village Mehrauli, Shahpur Bamhaita, Duryayi, Dasna, Sadiqpur/Kazipur, Bayana, Naiphal and

expansion in villages Arifpur, Sadat Nagar IqlaInayatpur, Talabpur, KacheraWarsabad, Dujana Girdharpur,
Ghaziabad, GHAZIABAD,201002

GHAZIABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. UPPAL CHADHA HI TECH DEVELOPERS PVT LTD

Reference Application No. 4703089 Dated : 17/03/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
UPPAL CHADHA HI TECH DEVELOPERS PVT LTD. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 25/02/2019 to 31/12/2020 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority . AShoK  spunsons
Kumar fw: o~
Tiwari  **"

For and on behalf of U.P. Pollution Control Board

C.E.O

Enclosed : As above
(condition of consent):

Copy to:  Regional Office, U.P. Pollution Control Board, Ghaziabad

Tiwari = procd

C.E.O
C-1

Ys



3(a)

U.P. Pollution Control Board

Dated : 17/03/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Residential flats in built up area
149292 sq m..

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Y6



3(0)

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 2X 500 KVA Diesel 1.2 Sulphur Each
D.G set Dioxide minimum 4.5
mt. above
from the
nearest roof
2 D.G Set 400 Diesel 3 Sulphur  [Minimum 4mt.
KVA Dioxide above from
the nearest
roof
3 D.G Set 380 Diesel 4 Sulphur minimum 4
KVA Dioxide mt. above
from the
nearest roof
4 D.G Set 250 Diesel -5 Sulphur minimum 3.5
KVA Dioxide mt. above
from the
nearest roof
5 D.G Set 200 Diesel 6 Sulphur minimum 3
KVA Dioxide mt. above
from the
nearest roof
6 3X125 KVA Diesel 7.8.9 Sulphur Each
D.G set Dioxide minimum 2.5
mt. above
from the
nearest roof
7 D.G Set82.5 Diesel 10 Sulphur minimum 2
KVA Dioxide mt. above
from the
nearest roof
8 4X 62.5 KVA Diesel 11.12.13.14 Sulphur Each
D.G set Dioxide minimum 2
mt. above
from the
nearest roof
9 D.G Set 30 Diesel 15 Sulphur minimum 1.5
KVA Dioxide mt. above
from the
nearest roof
10 3 X 25 KVA Diesel 16.17.18 Sulphur “Each
D.G set Dioxide minimum 1
mt. above
from the
nearest roof
11 D.G Set 15 Diesel 19 Sulphur minimum 1
KVA Dioxide mt. above
from the
nearest roof
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1.2.3.4.5.6.7.8.9.10.1 Sulphur Dioxide As per E.P Rules
1.12.13.14.15.16.17 1 1986
8.19

u?



4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CC/or otherwise mandatory . ‘

9. The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

3. The Unit shall submit the point wise compliance report of the conditions imposed in the previous
CTO issued by the Board and the audited balance sheet for the current year and the details of fees
deposited within a month failing which consent would be deemed void.

4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. This consent is only valid after the unit installed the stack as per E.P.Rules 1986 for the emission
from the 2x500 KVA D.G set, 400 KVA D.G set,380 KVA D.G set, 250 KVA D.G set,200 KVA
D.G set,3 X 125 KVA D.G set, 82.5 KVA D.G set, 4 X 62.5 KVA D.G set,30 KVA D.G set, 3X25
KVA D.G set,and 15 KVA D.G set only and the Unit should ensure that there is no adverse impact
on public and environment.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect
to each treatment unit of the Effluent treatment plant.

9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Issued with the permission of competent authority . Ashok puyms
Kumar i,
TiWari l5.39:07+05'30‘

For and on behalf of U.P. Pollution Control Beard .

C.E.O
C-1
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i U.P. Pollution Control Board

e
CONSENT ORDER
Ref No. - Dated : 17/03/2020
51505/UPPCB/Ghaziabad(UPPCBRO)/CTO/wate
r/GHAZIABAD/2019
To,

Shri SACHIN SHARMA
M/s UPPAL CHADHA HI TECH DEVELOPERS PVT LTD
Village Mehrauli, Shahpur Bamhaita, Duryayi, Dasna, Sadigpur/Kazipur, Bayana, Naiphal and

expansion in villages Arifpur, Sadat Nagar Iqlalnayatpur, Talabpur, KacheraWarsabad, Dujana Girdharpur,
Ghaziabad, GHAZIABAD,201002

GHAZIABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. UPPAL CHADHA HI TECH
DEVELOPERS PVT LTD

Reference Application No :4695040 Dated :17/03/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. UPPAL CHADHA HI TECH
DEVELOPERS PVT LTD is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 25/02/2019 to 31/12/2020 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . .
SNOK pigitatly signed

by Ashok Kurnar

Kumar mweri

Date: 2020.03.17

Ti wa ri 15:2145 +05'30"

For and on behalf of U.P. Pollution Controel Board

C.E.O
C-1
Enclosed : As above
(condition of consent):
Ashok ot s
Copy to:  Regional Office, U.P. Pollution Control Board, Ghaziabad $_”ma.'§‘mw
Iwarl
C.E.O
C-1

44



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.UPPAL CHADHA HI TECH DEVELOPERS PVT LTD vide

Consent Order No. 4695040/ Water Dated : 17/03/2020

4a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Residential flats in built up area
149292 sqm .

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point

1 Domestic 995 KLD STP
Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
0 Parameter Standard
Total Suspended Solids As per E.P Rules 1986
COD As per E.P Rules 1986
Oil & Grease As per E.P Rules 1986
BOD As per E.P Rules 1986
Quantity of Discharge 995 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

S

os N Z

Industrial Effulant
S.No Parameter ‘ Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



1. The Unit will have to ensure permission from the CGWA for ground water extraction and it will
be the responsibility of the unit to comply with the various conditions of the permission taken.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

4. The treated effluent/ sewage shall be used for irrigation purposes as much as possible.

5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOL

6. The Umt shall submit the point wise compliance report of the E.C issued by the SEIA and CTE
issued by the Board and the audited balance sheet for the current year within a month failing which
consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Issued with the permission of competent authority . ;K\Z:r?:r by ek

Date. 2020.03.17
T|War| 15:22:32 +05'3¢"

For and on behalf of U.P. Pollution Control Board .

C.E.O
C-1

S|



Prerrecmwns. /.9

% UTTAR PRADESH POLLUTION CONTROL BOARD
’»}'5’!{;%\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email; info@uppcb.com, Website: www.uppcb.com )

CONSENT ORDER

Ref No. - Dated : 05/08/2021
120002/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat

er/GHAZIABAD/2021
To,
Shri SACHIN SHARMA
M/s UPPAL CHADHA HI TECH DEVELOPERS PVT LTD
Village Mehrauli, Shahpur Bamhaita, Duryayi, Dasna, Sadigpur/Kazipur, Bayana, Naiphal and

expansion in villages Arifpur, Sadat Nagar Iqlalnayatpur, Talabpur, KacheraWarsabad, Dujana Girdharpur,
Ghaziabad, GHAZIABAD,201002

GHAZIABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. UPPAL CHADHA HI TECH
DEVELOPERS PVT LTD

Reference Application No :11183990 Dated :05/08/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. UPPAL CHADHA HI TECH
DEVELOPERS PVT LTD is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

Digitally

This consent is being issued with the permission of competent authority . VIVEK =,
ROY s

For and on behalf of U.P. Pollution Control Board

CEO-1

Enclosed : As above
(condition of consent):

VIVEKSL‘-’““W 5i
ROY ‘e

e
3

Copy to:  Regional Officer, UPPCB, Ghaziabad.

9
1053

£E7R

CEO-1
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.UPPAL CHADHA HI TECH DEVELOPERS PVT LTD vide

Consent Order No. 11183990/ Water

4(a)

4(b).

Dated : 05/08/2021
CONDITIONS OF CONSENT ’

This consent is valid only for the approved production capacity of Integrated Township (Total land
Area 449431 Acre, total proposed builtup area 51578130.39 SQM (As per EC dated 31-07-2014) at
present total existing builtup area is 336025 SQM.

The quantity of maximum daily effluent discharge should not be more than the following =
_Effluent Discharge Details

 SNo res

Kind of Effulant Maximum daily | Treatment facility and
il ——— | _discharge, KL/day _discharge point
1 | Domestic STP

(Total waste water
generation proposed
once fully occupied -
e B 73249KLD) |

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

995 KLD presently ‘_

. D_omgticllffula_nt —_—

- SNo |  Parametr | Standard
L (R _Total Suspended _S_olids___‘__A_s_MACLW_%__
. 2 BOD | AsperEPAct 1986 |
3 | cob {_ As per EP Act, 1986

-~ 4 | Oil&Grease |  AsperEP Act, 1986 |
S5 | _QuantityofDischarge | _ 995KkLD |

The industrial effluent should be treated in
conformity with the following norms. .

ponform

treatment plant so that the treated effluent should be in

L sNe ~ Stmdard |

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Industrial Effulant )
Parameter |

23



Specific Conditions:

1. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019. [f the
project fails to comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf

5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTQ issued by the Board for the
year 2020 and the audited balance sheet for the current year and the details of fees deposited during
last year within a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain priér
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the installation and continuous uninterrupted data supply from the
OCEEMS to the CPCB server within a month failing which consent would be deemed void. The unit
shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

16. This CTO will be subject to the order of Hon'ble NGT in OA no. 549/2019 in the matter of
Mahakar Singh Vs State of UP.

Digitally signed

VlVEK gy‘VIVEK ROY
ate
ROY omir

+0530°

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

CEO-1

sY



e UTTAR PRADESH POLLUTION CONTROL BOARD

J O _— .
&&";!q'lﬁ,“; Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Hay el
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website; www.uppcb.com
o ~ CONSENT ORDER - R
Ref No. - Dated : 05/08/2021

117805/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/ GHAZIABAD/2021

To,
Shri Naresh Patel for Uppal Chaddha Hi tech Developers Pvt Ltd
M/s UPPAL CHADHA HI TECH DEVELOPERS PVT LTD
Kazipur More, Nh-24
GHAZIABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. UPPAL CHADHA HI TECH DEVELOPERS PVT LTD

Reference Application No. 10869806 Dated : 05/08/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
UPPAL CHADHA HI TECH DEVELOPERS PVT LTD. under Air Act 1981. It-is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
VIVEKzgom e
ROY hemirs

For and on behalf of U.P. Pollution Control Board

CEO-1
Enclosed : As above
(condition of consent):
. . VIVEKEESE
Copy to:  Regional Officer, UPPCB, Ghaziabad. ROY et
CEO-1



3(a)
3(b)

3(c)

U.P. Pollution Control Board

»

Dated : 05/08/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated Township (Total land
Area 4494.31 Acre, total proposed builtup area 51578130.39 SQM (As per EC dated 31-07-2014) at
present total existing builtup-area is 336025 SQM.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source De_tail_s.

_____AirPollution Source Details
S.No Air Polution | Type of Fuel Stack No. | Parameters Height
- Source | | | ——
| 1 2x500 KVA HSD Sulphur | As per EP
| DGSets. _ | Dioxide | Act 1986
2 1x400 KVA HSD ' Sulphur As per EP
| S _ L _ Dioxide | _Act, 1986
3 2x380 KVA HSD Sulphur As per EP
- ] . . Dioxide | Act, 1986
4 1x320 KVA HSD ' Sulphur As per EP
- | DGSet | 1 | Dioxide | Act 1986
5 1x250 KVA HSD Sulphur As per EP
| DGSet | Dioxide | Act, 1986
6 1x200 KVA HSD Sulphur As per EP
| DGSet | - Dioxide Act, 1986
7 7x125 KVA HSD Sulphur As per EP
- | DG Set = Dioxide _ | _Act, 1986
8 1x180 KVA HSD Sulphur As per EP
N [ Dioxide | Act, 1986
9 1x140 KVA HSD Sulphur As per EP’
- | DG Sets | __Dioxide Act, 1986
10 1x82.5 KVA HSD Sulphur As per EP
-~ o DG Sets Dioxide | Act, 1986
11 2x40 KVA DG HSD Sulphur As per EP
i o Sets _ | Dioxide | Act 1986 _
12 4x63 KVA DG HSD Sulphur } As per EP
L St - S Dioxide | Act, 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

S.No | StackNo _ Parameter Standard
1 | 1...12 | Sulphur Dioxide ‘| As per EP Act, 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

=1



7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

3. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for the year 2019 and the audited balance sheet for the current year and the
details of fees deposited till date within a month failing which consent would be deemed void.

4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. This consent is only valid for the emission from the diesel based D.G sets of above mentioned
capacities only and the Unit should ensure that there is no adverse impact on public and
environment.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void. _

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
Server.

9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment from time to time. ,
10. This CTO will be subject to the order of Hon'ble NGT in OA no. 549/2019 in the matter of
Mahakar Singh Vs State of UP.

11. This CTO shall be valid for built up area 1,49,292 sqmt. Unit shall obtained revised CTO for the
rest part of integrated project for which Environmental Clearance dated 31.07.2014 was obtained.

Issued with the permission of competent authority . VIVEK s s

ROY S
For and on behalf of U.P. Pollution Control Board .

CEO-1
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. Project Name

AF;;c')‘j;ect Address:

ANNEX-14,

3R I FRIT AL

Goveérnment of India

Central Ground Water Authority

Ministry of Water Resources,

River Development & Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRAGTION

( Wave Hi-Tech Township)

© INH-24

| Vilage:

District:

- :'stna Dehat

‘IBlock: Rajapur

State:

~ |Ghaziabad

Uttar Pradesh

B

fin Code:

Communication Address::

"I -1, Sector - 3, Noida, District - Gautam Buddha Nagar, Uttar Pradesh -201301

| Addross of CGWB Regional Office

|Regional Director, Central Ground Water Board, Northern Region, Bhujal Bhawan, Sector |
~ B, Sitapur Road Yojana, Ram Ram Chauraha, Lucknow, Uttar Pradesh - 226021

NOC No.:

" [CGWAINOC/INFIORIGI2019/5285

|Application No.:

|-

Category:

121-4/4196/UPINF20VT [s.

|Infrastructure

e Gy &

Project Statujjs:

_|New Project

NOGC Type:

“|New

Valld from:

|osr0sr2019

7.{Validupto: =

|07/05/2021

. | Ground Water Abstraction Permitted:

~ Dewatering

Fresh Water - l

Sanewaer |

" Total

meday | melyear

milyear |

fn“/day' ,

_'rﬁslyear , B f

" md/day

1 m¥year

m/day

38772

14151780

38772

9. [Details of ground water abstraction /Dewatering structures -

14151780

~ Total Existing No.:31

“Total Proposed No.14

DW

DCB | BW | TW | A T ocs

BW |

~ Abstraction Structure® 0 :

o o [ar].0 ] 0 | o

o w | o

::Qiiéﬁt"urh' of ground water rééhéréé(m?/yeér):

-Bore Well; BW-Bore Well; TW-Tube Well, MP-Nine Pit

2401778

< |Number of Piezometers (Observation wells)tobe |
constructed/ monitored & Monitoring mechanism.

No.of |
| Piezometers

" Monitoring Mechanism

+| Manual:

OWLR" | DWLR Wil Telemety |

:*”DWLRQDigftafWatef levelRecorder ¢ 2 | 0

{THIS NOC IS VALID ONLY FOR DRINKING
IDOMESTIC USES AN

D/OR GREEN BELT.

{Compliance Conditions given overleaf)

Digitally signed by
NANDAKUMARAN P
Date: 2019.05.17 14:44:35 +05'30"

Member (CGWA)

'18/11, Jamnagar Hdusé, Mahéingh R.oad,.NeW Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in

T YA Siet - GRIRT I
CONSERVE WATER - SAVE LIFE

€X
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1)
2)

3)

4)

6)

7

8)
9
10)
1)

12)

13)
14)

15)

16)

17)

18)

19)

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without
prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater abstraction (more
than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water flow
meters by the firm at its own cost immediately on completion of their construction or grant of NOC as the case may
be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue to be fitted with digital
water flow meters. Intimation of installation of flow meters shall be sent by.the proponent to the Regional Director of
CGWB within 6 months of grant of NOC. Daily ground water abstraction data shall bé monitored / continue to be
monitored (in case of renewal) by the firm and recorded in a log book. Details of month-wise ground water abstraction
shall be submitted to the Regional Director, CGWB, once every year.

In-case the ground water abstraction is more than 10 m*d, monthly water level monitoring data shall be maintained
and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is more than 500
m3/d the firm shall install telemetry system in one of the piezometers and share USER 1D and password of the
telemetry system with the Regional Director, CGWB. ;

In case ground water abstraction is more than 10 m*/d, ground water quality shall be monitored once in a year (during
pre- monsoon period) and the report submitiéd to-the Regional Office, CGWB. Wherever the extraction is less than 10

m*/day, ground water quality report shall be submitted by the proponent a the time of submission of self-compliance
report.

Ground water augmentation measures, as stipulated in the NOC, shall be implemented (in new cases) / continue to be
maintained (in case of renewal) in consultation with the concerned Regional Director, CGWB.

Proof of. recharge/water harvesting structures constructed (photogtaphs of structures) shall be submitted to the
concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also undertake
periodic maintenance of recharge structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the premises
failing which the firm shall be responsible for any consequences arising thereupon..

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm
inside the plant premises. The runoff generated from the rooftop shall be stored and put to beneficial use by the firm.
The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same
shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3 months of the issuance of
NOC. The firm shall also ensure safe disposal of saline residue, .if any. - .

.In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB
for ground water level monitoring four (4) times a year (January, May, August and November) in core as well as buffer
zones of the mine. ’ ’ ’ _
Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional
Director, Central Ground Water Board. ' _

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year
from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government rutes/laws/norms or Court orders related to construction
of tube well/ground water abstraction structure / recharge or conservation structure/discharge of effluents or any such
matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative
clearances from appropriate authorities. ’

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by
the concerned authorities. Such authorities would consider the project on merits and take decisions independently of
the NOC.

This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to
ground water or any other refated matters.

Application for renewal can be submitted online from S0 days before the expiry of NOC. Ground water withdrawal, if

any, after expiry of NOC shall be illegal & liable for legal action as per provisions of Environment (Protection) Act,
1986.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action
against the proponent.)
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A nnexuye =

Calculation for consumption of Water in construction as per built-up details in Wave City, Ghaziabad.

{As per Annexure-2 of letter ne- §

NG T-B8/0A No.-349/19/202] Dated 19.08.2021 of R.O. U.P. C.B.. Ghaziabad)

Regional Otlice, LR, Poltution Contel Boand Ghasnabad 1 etier no- 833 NGT-88/0A No.-34919 2001 Dated 19.08.2021
_ _ 4 Ol of ﬁoﬁ?:r Mortar lor b:::: Lotal tny. of l.“
H u
| - e ! Uit o feementeas | Waler Oty of swater Water, :_« of waler aer Re K Refl
2 Lhsariplgy 1 ] A ; . i Aeitience
i S A _ U oS | ement | for mix/mortar cementitious| tor curing | ({79 1000) R
Keumth | Ratio | (L) (4x5x6) :_.&n.::. (L (hxSxgy KD
[ T - - _ Mg— il L L._ 1 .o == |
L - 3 4 5.0 6 | 7 s | 9 10 T
f [ _ ﬂ | _ Indian Standard plan and
Flain € ement Conerete {1:4:8) | Cum | aﬁa.i 220000 0600 2108931.00 038 1335656.30 3444.59)  rcinforced conerete code of
B ! | - practice- 456 P-20.23
2 |Plain Cement Conerete (1:5:10)] Cum 3837.71)  22000] 060 773217.72 0.38]  489704.56| 1262.92 L. 450 P-20.23
T3 IM 20 wrade of concrete Cum | 1903.85| 30000 055 31413525 038 21703890 S31.17] LS. 456 P2023
4 IM 23 rade of concrete { Cum | 244976.69 300.00]  0.50]  36746503.50 0.38] 27927342 66 61673.85 15 456 P02
: _H:L“_H,w;, A lhl 2 Cum | 4841956 62.50| 050, 151311125 038 1149964.55 63.08]  DSR-6.4.2, 1.8.- 456 P-20
strudiie
o _m_ﬁr ”,_2_,:.3 niadation! b~ | 135060 sso0| 050l 37138503 038 28225262 653.64]  DSR-6.2.2.1.5.- 456 P-20
i 1nin
I Brick wark {(1:4) in super _ , [ - ) _
7 f FINER Cum | 234.74 93.00 0.50 11150.13 o.wmw B474.11 19.62]  DSR-6.4.1,15-456P-20 |
SUrUCtu e i
TR o 1 : -
g |BeEBrenad s Sqm | 40096932 10.64]  0.50] 213315678 38 162119915 3754.36)  DSR-6.122, 1.5.- 456 P-20
~ {foundation & Super Structure -
M 4 (Plaster 12 mm thick (1:6) L Sqmo | 93132283 3.00 .50)] 1676381.09 U.38] 127404963 295043] DSR-13.1.2. L [.S.- 436 P20
L 10 Pluster o i thick (1:4) Sqm | 26186251 367 050 48051771 0.38] 36519346 845 DSR-13.16.1, 15.- 450 P20 |
C 4T Phester v mm thick (155 sgm | 10174853 3.67]  0.50 186708.53 (.38 141898.50 328.61] DSK-1316.1.15.- 79 20 ..
_ b2 |Plaster with Noating coat (1:4) | Sqm 0785485 767! .50 26022335 38 19776973 457,99 DSR-13.7.2.1. S 456 P20
, Marble Giranite stone ing | i ) _ =
s MebleGrniesione ooring | g gssiese| 1351 050 442566.25 0.00 0.00 442,570 DSR-11.23.15.- 456 P20
| 13 Kot Stone tooring (| -4} Sqm | 109107.97 1491 030]  813399.: .00 0.00 813.40 :f._.m.,.:.uc LS 456 P20
15 Ceremic Liles 11:4) sqm | 29594471 1242] - 0.50] 183781665 0.00] 0.00 1837.82] DSR-11.57. [.S.-450 P20
16 Viwrified tiles (1:4) Sqm | 44939150  1242]  0s0l 2790720220 G.00 0.00 2790.72|  DSR-11. FINES 156 P-20
17 Winificd tiles in shirting Sgm | 43905.03 840! 050 21518213 0.00 0,00 21518 DSR-11.46, L8456 P20
. :-‘,,.,.mw,,:? on roof Sqm | 30829.05 913 0.50 232037.35 38] 176348.39 408.39]  DSR-12.19.15-450 P20 |
W : - . _
o “,ﬁ__._cs::? i sunhen Sam | 6703716 1230 050 41227 85 038 3133307 T256]  DSR-22.50. LS. 456 P20 |
ity ) ‘ ,
L 20 f,“ ater prootfing rrs...:_” v?na | Sgm HULEs .00 38.70 0.50 w_wc.,w 3.251 038 101935119 3750.08] DSR-22.7.1. 18- 4356 f*-20
(0 mm thick IPS FI . ! - = _
Bl A“M J_:;v_ hickTRg Flsonng Sgm | 271509 1700 050, 23078274 03kl 17539488 406,18 DSRE13(, 15456 20
L J4 1L ) ~ L m . e

(s



Calculation for consumption of Water in construction as per built-up details in Wave City. Ghaziabad.

{As per Annexure-2 of leter no.- §3

3/NGT-88/0A No.-549/19/2021 Dated 19.08.2021 of R.O. U.P. C.B.. Ghaziabud)

A2 Pollution Control Bogrd. Ghasiabad Eetter no- 833/NGT-88/04 No.-549,19, 2021 Dated 19082021

ot Regional Ofnge. ©
_ Oty. of For Mix/Mortar __ < For ¢ uring Total Qty, of _,
. . ' P ones aler - . .
s ; ; ) . comentias | Water | Oty, of wales Qty. of water wiler -
rem s 101 Lini (i i CetIe 4 ) . Reny Hrence
No. _ lrem Discription i MY per norns) | Cement | for mix/mortar rn:_..::m_cs for curing | ({7+9) 1000} Remaik/Relience
(Kg/anity | Ratie | (Ltr) (4x3x6) _:En.z& (Ltry {4x5x8) (K .
| 2 3 4+ 5 e | 3 i Y W T hh
2 (CUYEENET RM | 61432.08] S0l 0500 95219.72]  0.38] 7236699 167.59| DSR-12.21. 15,456 P20 |
23 khura (45xd5) Nos | 462131 000 0.3 13863.93 0.38]  10536.59] 2440 DSR-12.22,15.-456 P20 |
|24 [Plasier 15 mm (1) Sqm | 31505480 654 0.500  1030229.20 0.38]  782974.10 813.20] DSR-132.1, LS.~ 456 P20
B E ster 15 mm (1:6) Sqen | 13963213 4.30 0.50 300209.08 .38 22815490 528.37] DSR-1322.1.8.-456 v\.:
2 _...._ 30 _..?Er oﬂrc:rnlr Cum 3746241 320 cc” 0.45 539458.56 U38] 43554278 H95.001 LS. 456 P-20. 23 ..-|_
T M O3S prade of conerele %.E: A239.77 3M0.000 04> 651744 81 0.38 5503%62.28 120211} L5. 456 - 20.23
S8 IM 30 yrade of conerete ﬁ::_ S48.51! 360.00 .40 qmﬁuxm..ﬁ 0.38 T45356.17 1539 94 1.S. 456 P-20.23
29 AAU Blocks (150200 mm) | Cum | 1568187 5.50] 0,50 4312514 0.38]  32775.1] 75.90]  DSR-622 1S.- 436 P20 |
30 JTAAC Blocks (100 mm) Sqm STO30. 17| 1064 (50 303400.13 058 230584.10 S33.9% C,ux 0422, 1.5 -436 P uc
{ P ™ s i 15yL1s T ] Bl 1
3 .rw_: ;_5:: ek (LE) Sqm | 11162213 626 050 349377.27 0380 265526.72 614.90 zmx.:.:,,_u.-,@.‘ P20
LI DWW 20t s
32_Swne Cladding Sqm 501237 3.74] 050 34434.98 0.00 0.00 34430 DSR-8.18. 1.S- 456 20|
R Tn b Stone Laying RM 146,28 0.37 4,50 27.06 0.38 20.57 Q.05 :nz 16.69. 15.- 436 P-24
M |Concrete paver blocks Sgm | 433538 - - - 13.33 ).46 UP PWD w.ﬁﬁmﬁ..:c: N
L Tetal 1 | 99490(3.19] |
&~ (
Junigr —...:ﬂ._nn_, _#ummwﬁ..“.wﬁhnﬁ:nﬁ.
C.D.-2, PW.D. CB.-2, P.w.D.
Ghariabad Ghaziabad
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NAVE

Dyate: TO0OR 20
The Nodal Agency
Regional Office
Pollution Control Board
INS-2, Sector-16, Vasundhara,
Ghaziabad - 201012

Subject: Submission of Built-up details of buildings constructed till date in
Wave City Ghaziabad.

[Deur Sir.

Please take reference of the meeting held under guidance of NG T in Wave City
on 1ROR2021. During this meeting, we were directed 1o submit details of
construction held in Wave City till date. The construction started in Wave City
from the year 2016,

Fhe abowve said details are enclosed with this letier as mentioned below:

"o Dutails of buildings constructed in Wave City till date Annex-|
Summary ol built up of all types of construction Annex-2.
2. Project-wise built up details (Page 110 14) Annex-3,

The above said details submitied by us are of all type of buildings constructed in
Wave City as on 18.08.2021

Please acknowledge,
Thanking You.
Sincerely Yours,

For Uppal Chgdha Hi-Teeh Developers Pyvt. Lid.

{f

°‘ ( E;'
{Deepak Patiakd
Authorized Signatory

e As above

{8



Annexure 2

Summary of All projects Quantities

S.No. i Item Description Unit | BOQ Quantity
1 Plam lain cement concrete (1:4:8) _C_y_@” L 15976.75 |
2 Pl_am cement concrete (1:5:10) .~ Cum 5, 857.721
3 M 20 grade _of concrete - Cum 1, 903 85
4 'M 25 grade of concrete 1 Cum 244,976.69 |
5 tBnck work (1:6) in super structure Cum 48,419.56
b .Bnck work (1. 63 in foundatton & Plinth | Cum 13,504.91
7 Bnck work (1:4) in super s_tructure Cum | 234.74
|8 [Half Brickwork (1:4) in foundation & Super Som | 400,969.32
9 Plaster 12mm thk (1:6) __1 _Sam | 931 32283
10 Plaster 6 mm thk ( (1:4) il Sam | 261 862 51
11 |Plaster 6 mm thk (1:3) T Sqm | 101.748.53
12 |Plaster with floating coat (1:4) Saqm | 67,854.85
13 |Marble/ Gra_qﬂ:g_g_to_qe flooring (1:4) Sqm | 6551684
14 |Kota stone flooring (1:4) 1 5gm | 109 107.97
15 ICeremic tiles (1:4) 1 Sam | 29594471
16 Vitrified tiles {1:4) “Saqm | 449,391.50 |
T Vilrmed tiles in Sklf‘tlh' ; Sgm % 48, _48,905.03 |
18 Brick Coba on roof Som 50,829.65
19 {Water proofing in sunken portion | Som ;: 67,037.16 |
20 water pnmﬂnq cement based . Sgm | 110,115.00 |
|21 |40.mm thk IPS Flooring {1:2:4) Sam | 27,150.91
22 [Gola (75x75) RM | 61432.08]
23 |Khurra (45x45) ~ Nos_| 4,621.31
24 Plafster 15 mm (1:4) sgm | 315,054.80
25 Plaster 15 mm (1:6) B Losam | 139{,@}2__13
26 M 30 grade of concrete I Cum | 3.746.24
27 M 'M 35 grade of concrete N ! Cum | 4,259.77 |
28 M40 gradeof concrete | Cum | 5,448.51
29 MC Blocks (150/200 mm) Cum | 15,681.87
_ 30 AACBlocks (100 mm) | sam | 57,030.10
_3_1_ _Eiaster 18 mm thk (1:5)/(1:6) in two Coats, SL 111,622.13
32 [StoneCladding =~ 1 sgm 5,012. 3?
33 |Kerb Stone Laying | rRM | 146.28
34 | Concrete paver blocks | sum 4,535.35

69



15 456 ; 2000
B.2.S Mix Cunstifuents

B251 General

For conerete to be durable, careful selection of the mix
and matcrials is pecessary, so that deleterious
constituents do not exceed the limils.

‘B.2.8.2 Chlondes in concrete

Whenever there is chlonde i concrete there is an
increased risk of corrosion of embedded metal. The
higher the chloride content, or if subsequently exposed
to warmm moist conditions, the greater the nisk of
comosion. All constiluents may contain chlorides and
enfcrele may be contaminated by chlorides from the
caternal environment. To minimize the chances of
deterioration of concrete from harmful chemical salts,
the levels of such harmful salts in concrete coming
from conercte materials, that is, cement, aggregates
water and admixtures, as well as by diffusion from the
cnvironment should be limited. The 1otal amouat of
chlaride content {as CI) in the conctete at the time of
placing shall be as given 1n Table 7,

The total acid soluble chloride content should be
cvalculated from the mix proportions and the measured
chloride contents ol each of the constitucnts. Wherever
possible, the total chloride content of the concrete
should be determined.

B.LAD Sufphares in concrele
Sulphates are present in most cements and in some

RELregales, excessive amounts of water-soluhle
sulphate from these or other mix constituents can cause

expansion snd disrupuon of concrete, To prevent this,
the total water-soluble sulphate content of the concrete
mix, expressed a5 SO, should hot exceed 4 percent by
mass of the cement in the mix. The sulphate content
should be calculated as the total from the various
constituents of the mis.

The 4 percent limit does not apply to concrete made
with supersulphated cement complying with IS 6509,

B.2.5.4 Alkali-upgregate reaction

Some aggregates containing purticular varieties of
silica may be susceptible 1o atrack by alkalis (Na, 0
and K O) originating from cenient or other sources,
producing an expansive reaction which can cause
cracking and disruption of concrete, Damage 10
concrete from this reaction will normally only occur
when all the following are present together:

a) A high moisiure level, within the concrete;

b} A cement with high alkali content, or another
source of alkah;

¢] Aggregale contaming an alkali ccactive
cuanstituent,

Where the service records of parucular cement/
aggregate combination are well established, and do not
include any instances of cracking due o alkah-
aggregale reaction, no further precautions should be
ficcessary. When the materials are unfaeifiar,
precautions should take one or more of the following
forms.

a} Use of non-reactive aggregate from alternate
surves.

Table 5 Minimum Cement Content, Maximum Water-Cement Ratio and Minimum Grade of Concrete
for Different Exposores with Normal Weight Aggregates of 20 mm Nomina! Maximum Size

(Clawses 6,13, 824, and 9.1 2

& Exposure

Plain Concrete Relnforced Concrrte
No. P —
Mrimum Moximurn Minimya Blunimum Maximum Myvumom
Cemnent Free Water- Cirnde of Cement Free Water- Grade of
Contem Cement Radio Concrete Cunteng Cement Ruip Concrete
kg/m' kp/m'
Iy 13} h {#) (%) (6} (7] 11]
1 Mild 220 D.&0 - 00 f1.5% M 20
alny Muderate 40 D&l W% 00 0.50 M 2s
) Severe %0 0% M 20 120 DAA M M
v} Yery severe 260 045 M 2n 40 045 M 13
K] Ealreme fan T M 2% %0 040 M 40
WOTEA

1 Cement contént prescribed in this tablz is imeapective of the grades of coment and it s inclasive of additons mentionad in 5.2, The
atdilions such o4 My nchor groand grunulated blast furnace sing may he tken inio soount in the copcrese compoziton with fespect lo
the Lesment conlent and water cemen mhio if the mstsbility s exteblished and ae long ag the maximurn sinounts takas into pecount do
ol excsed the lmn of pozzolons and slag specificd ia IS 168% (Foet 1) and 15 454 reapEctvely,

3 Mimnimum groade-Tor platn soncicte under mild eApusws condibon i it specified.

0

7o



Hiwever, when adequale past reconds for @ similar grade
exaistand jussfy to the designer ovalue of stndisd deviason
different frorn that shown in Table X, st sludl be permissible
1o use that valve.

Table 3 Assumed Standard Deviation
(Claure 9 2 4.2 and Tubie 1)

Girade of Astunied stundurd
Concrele Dieviation
‘ Sluun?
M0 b
M
M0 40
M 2%
M
M
M in
M a5
M &

NOTE~—The above values coamespond o the sue vonirol having
proger siosage of coment, weigh batching of ofl maenals, contrulled
addition of waler, togulur chechmng of sl matecnds, apgregate
gradings and moisture content; and perindical vhecking of
workzhihty and strenpth Whens there s dewviation from the ghove
the values given 1 ibe sbowe table shall be mcieaed by 1N/

9.3 Nominal Mix Concrete

Moniinal mix conerete muy be used Jor concrete ol
M 20 or lower. The proportions of nuderials fog
norinal s concrele shall be v accotdanee with
Table .

931 The coement vonrent of the mix spevihed in
Table ¥ for uny nominal sux shall be proportionaels
increased if the quantity of water in aomis has to by
increased to overcoane the difficultics of plscement and
compaction, s that e water-cement rahio as ypeuiled
Is mot eaveeded.

15 456 ; 2000
1¢ PRODUCTION OF CONCRETE
10,1 Quality Assurance Measures

14.1.1 In order that the properues of the completed
structure be consistent with the requireinents and the
assumptions made during the planning and the design,
adeqoate quakily assurance measures shall be taken,
The construction should resultin satisfuctory suength,
serviceability and long tcrm durability so as to luwer
the overall hife-cyele vost. Quality cssunance in
construction setivity relates w proper desygn. use of
adequate muterials and compoenents to be supplied by
the producers, proper workmanship in the cxecution
of works by the contractor and ulumately proper care
during the use of structure including limely
manienance apd repair by the owner

10.1.2 Qualvy assursnce measures ure hoth technical
and orgamzational.  Some common cases should be
speeined 1n a general Quality Assurance Plan which
shall identify the key elzments necessary 1o provide
fitness of the structure and the means by which they
are to be provided and measured with the averall
purpase to provide confidence that the reatized project
wit] wink sausfactonly in service tulfilling intended
needs. The job of quality control and quahty assurance
would involve quality auds: of both the inpuis as weli
as the outpans. Inputs are in the form of materials Tor
voncreie, workmanship in all stages of harching,
mixing, transportation, placing, compaction and
vunmg: and the eelated plant, muchinery and
equipments; resulting in the owtpat i the fornm of
conereie 1n place. To ensure proper performance, it s
aveessary that cach step wm concréung which will be
vovered Dy the nextr step is anspecied as the work
rrocerds (e wlo 17),

Table ® Propirtions far Nominal Mix Zoncrete
(Whtses D 4 ,nd 4.3 1)

Grude of Totsl Quaatity of Dry Aggre-
Coarele gotes by Mass per 50 kg of
Cemenl, 1u be Teken g5 the Sum
of the Jadlvidus! Masses of
Fine and Coutse Agpregate, kg.
Mus
th 4]
] Litd)
M5 625
Mio 450
M 1% 130
M 20 250

Proportion «f Fine Quantity of Wales pre
Aggregute ts Coarse o kgof Cemeni, Mar
Aggregste thy Muaw} 1

tdy o)
Generally 102 bid xutyect o &0
anuppet Inmeof £0Y, anda %

fower lani 0f 1.7Y, 483

2
3

NQTE--The propurtion ol the fine 10 cozre aggregales should be spusted finm upper Jimut 1o boser i prugicesively ax the grading
of fine apgregaies becomnes finer and the maximem size of coarse agpregate hocoes larger Grwbed coarse aggregate shall be wsed.

Example

For an averege grading of fine agpregate (hon ., Zone 11 of Table & of 15 W5 the propaviions shall be PV, 1 2and L2, for
maxymium slgk of apgergeies 10 mm, 20 msn apd 40 s respectively

Ea
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION

3.0 MORTAR

Code o Description
No
31 Cement Mortat 1 1 0 cement 1 fne sanc
3.2 Cement mortat * 2 Yeament 24ne sand
23 Cemert mortar 1 3 (1 e sang
H Cemertimoda - a0t ooy 41 el
i Cement minrar 1°5 0 coren ne
A Cemecrt miontar 16 nent b6ling sand
<) Cemertmora * 2 1 \ B e
38 Cemertmora 1 {3 S8 sng)
3G Cementmartar 141 cenert dnase s
3 Ce=ma=ntmortar 7511 cement &
3.1 Cemant mostar 7 6 carren] CArst 1
317 Ceimert monar 1.2 errent 2 stong dust)
3 Cementmortar ' 2 marh = dust
312 Cementmortas 150 oot S marb o dust
315 Winle cemientmona 12 00 wlhile cemant 2 marbls
316 VWiide cement mortar 127 whi A marple
31 White cemeni mortar 1.5 11 whils

“white cemens
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION

4.0 CONCRETE WORK

Caode Description Uit
No.
CEMENT CONCRETE (CAST - IN- SITW)
41 P L cementoonerste - ol warks upio pinih oy
41 ] 3 eI arse sand arac
signe agareaale 20 mm nommal size 1
113 1241 cement arse sand 4 gradeg s
aggregale 20 mmnomingl 8 26 Curm
414 1.2.4 01 Cement 2 coarss i 4 gradeg ston
agaregate 40 nun
P15 1.3.6 1 Cement Jcgarse sarg & gradeo sfon:
agyregate 20 mmrominal s 7o Cur
A1¢ 136 01 Cement . 3 coarse sane b aranec s
aggregate a0 mrm cofminal = e
A8 148 1 Cement 4 coarse sanc E graded 810
aggregate <0 mmromingl 5 76 culr
L1 1510 1 corment Scoarsesant 1 gradan s
aggregaie 0 mm nommnal sire c
Y1 150 Teerment Bhoesand (D gracot sion
Aggregal= 40 mm comina! siz L
4112 1234900 oidnzy portand coment (2 Fly el
iV coarse sarg Qgraced stene agorepate 30 ¢
nomina s2e
<113 12004 1 1 pediaary portlandg camant 2 oy ask
4 coarse sand 10 graded sione gggroaate 40 on
nomnalsize
42 P L cerment concrete v relanng walls return walls et
122 231 cement U coarse 5and S graded sic
aagreaate 20 mm nomingl size) Jam
SR Teda i Cament 2ooarsesand 4 graded sior
aggregate 20 mm nonwral s uns
125 1356 vemnent Acparde sard ©orades stone
aggregate 20 mm nominal $ize o
428 1510y cemant Seoarsesand 0 gradeo stor
adgre=gate 40 nomiral €. U
14 P L cemet cuncrate mokarbs slpps €
44 115300 cemart 1 Scoarse sann radeo
tgne agaregale 20 iy n 2 517¢ By
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION
6.0 MASONRY WORK

Code Description Unit  Quantity of cement
Mo, per unr guantly of
L L work (Quintals)
o Brick work i foundation & plinth with non mocuias oncke
£1.1 Camantmarar 1 4 (1 cement 4 cgarse sand cum noa
612 Cement mortar 1 € 1 coment £ COArse sun Lom 062
b2 Brick wars mfpundaton & plnlh witr modular brcks
621 Lcementmonar 12 1 cerent 4 cparse sand cum :
822 Cement martar 16 (1 cement £ ccarse sand v {5
6.3 Brick work wilnmaching roouided peforated orcks
Bad With o moc ola brocke L
6§32  Web modular trcke cun 5
4 DA work r superstrariun
Cement martar © 4 ement 4 goarse sand
R Coementmodar " & (1 coment 6 coarse sang e D625
67 Halt onck masonry 1 cermvenl monar (13 or closing cav 1y
510 7 & omowde n cavily wa 100 et
(£3:) Brick work 7emin cement manarn 13 100 sgn
894 Brizk work in plain & qauged arches 1 cement
610 motar (1.3, urm
HALF BRICK MASONRY
6128 malt bk masorey i fugns ns & plinth and supersiructioe
6.3
5121 Cementmartar 1 7 rement 3 eoarse sand) YO0 s 1 2s
> ]
6.13
612 Cemantmortar 1 4 cment A ccase sang 100 sam 1064
6132
BRICK TiLE WORK
616 Tile onck masancy 10 laur deton and o
6167 Cemecimaria | 410 coment 2 goarse sand) cun I 5,
6162  Cemertmortar 1 6! Lotrenl © ooarse sand: Gulrt
6.17 8 Tl brch masonty wihen oW ded Fos i cerent mogar
B1# 16 1cerent 6 coarse sang cum 1
6204 lieones masorry wath tile b pl gauged arcoes
521 WO nhin Cemant modtari ) 2 oL
R 22 Tilez ok mas: ney wors S omth ok caprient oy % 100 sqr y -
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Code
No.

1

fo n}

a.n
8.14

815

816

8.1

8.1y

821

8.25

1.0 COEFFICIENTS FOR CEMENT CONSUMPTION
8.0 CLADDING WORK

Description Unit  Quantity of cement
per unit guantity of
waork {Quintals)

Marble work 18 mm tnick for wal ining in cement maortar 1.3
reluding pointng with white cement mortar 1 ¢ 120 sum B16+ 1.83°

PR i8mm thick gang saw cul mirrgr polished premaulaes aod
prepclishedymach ne cut for kitcher platlorms vanity counters
elo land ovo 200mm ok base coment mortar 14

Extrator imng marb'e grante sione over ang above cgres
ponding basc tem intaca and crops of widih upto 158 1m0
with gpoxy resmbased adhesive including cleamng o
camplele 100 metre

P Fcramps in RCC CC back ng wih cement mortar |

a7 Gunmestal cramps “Q D635
872  Stanless steel clam; .
Stone tile work for wall lining over 12mm thick nea ot

»

mortar (1 30 and cement glurry (@ 3 3 kg sgoncinde

pomnting 0 white cement complete 100 sgo Ltd . 1 a0”
P machine cut murror e dge pol sheo 100 sarim 816+ 330

Stone work (machine cut edges) for wall L ing etc (venee:
work e cement mortdar (1 3onclug ng pomnbing in wnile
cemertmortarit 2 ‘00 s0 318 . A0

P F stainless sieel cramps 1 siong wal lmrg incement
mortar 112) q

P E copper mins 7 S orlong B e giamatss i stone w
fning imcementmcrlar 12 I 0

Wallining buich werk weith Bholpur sione 40 mm rugk
incementmeria (1 3 including ruled peinting n cament
mortss 11:2) 00 s S804l 7

Stone work ¢ machine Ll edges) for wall ming with grows

o7 12 mm tuck in cement mortar (1 30 ane jontec witt

Cement mortar 12 100 sgm 13,744
P Egructura stes rame {1or dry stone cladding! embeddon

nbhrckwall wib cementconcretebock 112 4 100kg 5
P F 80uB0:50 mm 2nd class feas wood plugs it comers

maorts 13 00 ncs. oo
P F 2ndclass teak wood plan finng wih wonien puas 100 501 055
FF sl gualtly ceramuc glazec wall vlas guve "2 ma trick

bee of cervent Mordar (1 3) with grey cement shurry @

3.3 kg sgm ey tR

LRTY

Wile cement
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION

11.0 FLOORING
Code Description Unit  Quantiy of cement
Nao per unit quantity of
~ o work {Quintals)
A Brick on edge ticoring
111 T4 1 cement 4conrse sand son 01850
1112 15 Cloement F ISE & ! o
13 Cement concrete fioonng 1 2 4
11.31 s0nen thick with Z0mm nonvaal € 7e glone agyrgste g 0z
1.4 52mm thck cement concrets toonng 5Q” cent
15 B2 mm inck cementconcrate boanng agm
e Cemen plaster skiring w th cement mortar 1 2 som J/14
" CemanteongretepaverentwhC G 1.2.4 cum 3
TERRAZO FLOORING
itg 40 mm thick marb'e chpe floc ng wh under las
thick cement concrele (1 2.4
11.81 Dars shace pomrent w ik orginary cemer £yt (RTEH
1162 Lightshade pgmentwilo winte cemant SUT } 129-0 0405
1192 Medwmshade pigmert with 5070 wh e cement
and 507z ordinary cement sa nannn
g4 Whaecemerpwthout any pigment s 129.0 0202
1 E5 Light shade pigrment with orginasy cement g0
[ HWE6  Oromary cemertwithoul any pgment sqn 9%
naa 40 mm thick marbie chips fioonr o wile Cnder ayer 3Tmm
fnck cerent concrete 1 2 4
1P Dara shade ogment wit Ordinary comnear! SGT 1763
11102 Light shade pigment with wete camemn g 12050 0578
11103 Medwm shade oigment wit 507wt nent
and 507 ordnary cement sgn ) TAGA
Y04 White cemert without ay Cigne an D12u5.0 0278
11.10.5  Light shade pigmert witn oiginary ©o et sQn J17R:
106 Drooery cement without any pgoren QM 01783
IR A0 mmithicn maraie chips Paoning with under 00 28 m

thick cement conorete Y 204

11111 Darkshade pomentwite Sroimary ceran 8GN 1807
112 Lgntshace pgment with whiig ceman s 0

COFTETORNTS FOR CENENT CONSD WPEN0N a8 pd e d TooREse
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Code

1120

11.21

Description Unnt
Checuered terrazo tles 22 mm thica in Hoore 20 mm gk
wed of cement morlar (1 4
11191 Lighi shade using white cemen: Lam
11.19.2  Medism shade using 507 white cament H(
ordinary cemai! el
11187 Darw shade using ordmary cament 50
11194 Ordinary cemert with ay pigmoent
Cheguerrep precas! cenant conirete [les 22 mim fhor
oot graltron 20 con thuck bed of cemart mortge 1 4.
1200 Light shade us no white comi 1
1202 Medum shade usng 5070 wnile coment 50
Grey cement saim
11203 Dar shade using ordinzry caman; T osg
11204  Orginary cement withou! any gigment fely
Frovierganot, 10mm hck acidarc o alah resision
liles.
11211 n flooring on abed ¢! 10 mm thick imostar 1 4
Tacdgioot cement 4 cozrse sand)
2100 A and akaliresistant tle via|
i1erz in sade skiring on 12 mn ek mortar 14 00 aod
proo! cement 4 coarse sand
11 212,14 Acid and alkal resistant 1ils
Tile work in skirung  nsers of steps el with 8 mim thics
martye tile )T
STONE FLOORING
Marpie siore Hognng wiln 18 mmithck marb ¢ stone cve!
20 mm thick ceman. mortar {1 4 sqQ
KQTASTONE FLODRING
Koto stone slat Toormg over 20 et ttack pea of comiery
migitat 1l 4 o]
Kota slong s abs 20 mm hick i rigers or steps skringele
1oen 12 menaverage s thick cement moriar 1°3 59
SAND STONE FLOORING
40 mm thica e gressed stone floonng ower 20 i aver agw
i< base ol coment moar T Swathcols nsa s sqn
A0 hige Ve cresses stane tooing oye 200 ave o
thies bace of cement maortar 15 aclpdre nontr g agle cpmed
ot 1 e i

f e s f el (7NN ONNE SIHION S T

o e )W Sty

SN

Quantity ot cement
per unit quantity of
work |[Quintals)

=
{98
e
jav]
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Code
Mo

1130

T 3M4&
1140

Descrplion Urt
40 mm thick rubbac stone f oonng over 20 mm average
thick base af cement mortar 15 wilh 1S 3mm gk side
Cuttered with cement mortar 1 ¢ QY
CERAMIC GLAZED TILES
P-L coramic glazed t oo tiles lnid on 20 mm thick Ce '
Mortar 11.4) with grey cement slurry @ 3.3 kg sgm
P L cerarmic glazed fleor aid on 20mm ihick bed of
Cemen Martar (140 with grey cement sturry @ 3.3 kg sgm
P Lreclified Glazed Ceram oo 1es ain
20mm thick cement modtar (1 4
VITRIFIED FLOOR TILES
PLoitaf ed finct tile lad on 20mm irck coment norar 1 d sam
Crazy ceramic e flooing sq™
FLvilehed tie r skt ngin cenant mgelas (14 Yo Taal
F L Machine cut Moo palisheo lahan Marb = slone linorng San
F L Mackme cut Wircr poishec Marbe steoe Honr g San
F L famed imsh-granite stone foonng 00 sqm
Pt polishgd grarte sione 100 sgm

T White cemend

P Ad alkal resisian

FOFFERLENTS Foodi ¢ ESIEST 0 i STy v il

Quantily of cemen!
per unit guantity of
work (Quintals
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION

12.0 ROOFING

Code Description Unit  Quantity ot cement
No. per unit quantity of
2 work [Quintals)
1216 10 cm ttnck mug phaska woith flal e bracks groutec with

cement mortar:1 3 100 <0 iR
1217 10em thick mua phaska with macihvne moulded te tincks

grouted w b coments 113 100 o S
219 Fravicirg and iayma bock ties over momtyrolis groulen

with cementmorar 11 5 \ 100 sgr 813
1420 Providing andlaying presse JUles onrocts JeInies

mthcementmponar 11 4, 100 sqr g a;
e Peogyidiig gola 75T me i cement conorete (12 4 elre 0o
12.2 Making kburras 45x45 o with average miroum ooy

ef Bem cement coreciete (1 2 4 each 0.0
12.23 Prowviding sand stane siab for roshing and laying cement

mortar it 4 1035 074
12 38 Proviging and lixing W § nolder bal coamps mcemen

corcrete blocks 10x TUx 0o f 12 4o ead ~
1255 P F heat resistant e on ool with cemeant mortar (1.4 ang

tilling jonts with anite cemaent marble mis gn 1367

SR P FSEIANES Tl CUNT N LA NPT N R S TITT AN
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION

13.0 FINISHING
Code Description Uit Quantity ot cement
Ho. pesr unit guaniity ol
work (Quinlals)

CEMENT PLASTER (IN FINE SAND)

151 12 mmcement plasier
1311 14{tgemen! 4 linesand 100 2 5
i1z 161 b hine sa 100 =0
138 10 mim cement placiar
1327 14 teement d4lnesang 100 =0 54
1322 161 cement &linesand
33 20 myn cemeant plaster
1331 14 icement. 4hne sana 100 sqr 8 o1
1332 16 cement 6hne sand 100 sqn f6
CEMENT PLASTER (IN COARSE SAND)
R 12 mim cemeant plasta:
134 41 cement dconse sand 100 sg RIE!
134% 16 1cement Gooarse sand 100 san
135 15 mm cement plaster
1351 14 1 gement & nosrse sand 00 sy
—'.? ')(_‘1 "r\c.n-‘cr" fy Arse Sang 1 43
38 20 mn cement oo akter
1361 1400 cameni 4 coarse sand 100 sam 25
A6 R 1R cement boo3rsE $anc Jage 51
CEMENT PLASTER WITH & FLOATING COAT OF
HEAT CEMENT
137 12 mm cement plaster nsnes wab atlpatng ¢
real cemant
1371 13 (1 gement 3 ina sand 100 aqm
372 v4 D pement 4iag sand 100 sy 787
128 'R o cement plasier fo shegw b a oat
neat cement
1384 130 cemert 3fnesarc 100sqn 1
1382 14 (T gemerl 4fresarc 100 5gm

(A PITINTIS FOR CEMENTE s e s 0 DA FIRESHING.
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Code
Nao

T310

‘31

OIS

15380

1328

Ci PRI ANy FOR GRS T DN I o N

Descrption
Cament pastar (1 3 broshed winalloatng coa
cemar
R 12mm Ce 1 Plast
i392 20mmCement Plaster

15 mm cement plastes
of neat cement,

CEMENT PLASTER IN TWO COATS

T3 mishea with gligpt 0o |

T8 cement plasier e
coment plaster © 5 frisheo wilb g
plasien 1 B

ndet layer 1270001
player hiren trune o

Y8 mm cement plasier 0 wo coats .
pament plasle: ' Dand ¢ wplaver Smmtbicx cetvenl
plaser (114

{Z2mmeemertposie 2 1 cement 2 atone dusti

15 mmcemertpanier 1 camant 2 stONe OUS!
2L cemert poaster Ll cient 2 oslone
& MM CEMENT PLASTER

6 mm cement pigster of T

13161 130 cement 3 fine sand)

G cemen pasier 1.3 tmished wilt
neai cemant,

aflcalng uoa!

Meal cenentpunorg
ROUGH CAST PLASTER
Rovgn cast plaster inswolayers underayer 12 nm

cementpaster 1 dyardiog ayer 10mrgenen

plasten (13
PEBBLE DASH PLASTER

Pebhle dasn plasler i two averg urcer laye 12mm
coman: plaster ¥ & angtop ayor 10mm cemer placts
vt cement mottar 1 A

PLAINCEMENT MORTAR BANDS

12 nun ok paie cement micitar bands i oen
114y iFush Sank Raser Boulded Band

1 moria

18 ek niar comerimortar band i

1:4

eIt v oriar

P EININHING

0

+

Uit Quantity of cemen!
perunit quantily o
wothk (Quintals)
ARl !
100 sgm 13.62
00 s
b2t
Gl sgm 13
0C =0 9 7
00 si
it 1
sgm 367
G sg 5.8
TGl '
30 sgr .
Sum
ymele
¥ \t”C [0 ba
103 mes
1Torwge JRUN
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1.0 COEFFICIENTS FOR CEMENT CONSUMPTION
22.0 WATER PROOFING

Code Descripion Unit  Guantity of cement
Mo, per unit guantily of
work (Quintals)

22.1 P Lintegra cermen! based rzatmention water prooting on

horizontal surface

2211 Jsing rough wota stone Bl 034
a2l e PLupagra celten based meatmen ! o wals g

e yerticn surtacs

2821 Usingrough Keta stond ( 44
223 F L waler proa‘ing treatmaent to vertical ang bor zontal

surfaces o' depressed porhons o W O kicnen and the

cormghing of
: i1 course of applying cement slurry (@ 4 4 kg 5qm

Hedoourse of 200 mcetient claster 10

1 g course ol app ynabliowr orresdua Dlumer apohed
rolet1 7Kg persam el area
vt Vih course of 400 mucion sk PYC sheat telall 11058
225 P owatar prociing trealmont nsun=<en porion of Yy
nathioo ele telg] (0123
226 P L wate: prooling reatment pnropts sam ooraes
22 P L integral cement basec waler proghng treatmeni gniec's

salcomes, terraces ele

- "

With average tnckness ol 1201 TR

thickness 2t kbt as ob mm o ). 387
PP Grading roct for water proc! ng ttesimen’ wil
2214 v Cementcorcrete 124 U
Ze 142 Cementmontar 13 L 51
22142 Cementmoiac 14 "
- s I -

SO ESRFENTY FORCPVINT oA WA 00 20 Wl PRt I

R
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o e S R SE
Lode Description | Unit Quantity Fate Z Amount ¥ .—]
2203 Carriage of fine sand cur 015 103.77 1557 [

Laying charges {Bassed on actual
pbservalion) |
LABCUR |
0123 | Mason (brick layer) 15t ¢ day 0.50 73800 | 36900 |
0124 | Mason {brick layer) Znd ¢ day 0.50 679.00 33950 |
0114 Beldar day 1.00 558 00 558 0G
01158 Coole day 0.5C 556 00 27900 :
TOTAL 642295 W |
Add 1 °. Waler charges on "W” 6423
TOTAL G4BT 1B x|
Add GST on "X* tmultiplying i
factor 8 14075 91145 |
TOTAL | 738863 ¥ !
Add 15% CPOM on Y 110379
TOTAL ’ Bh{8 42 /
Add Cess @ 19 on 7 8508
GCost-for 10 00 sgm | 8523 51
Cost for 1.00 sqm ] 859.39 |

! : 59 35

S . S S e
16.69 Providing and laying at or near ground level faclory made kerb stone of M.25

grade cement concrete in position to the required line, level and curvature, jointed
with cement mortar 1:3 (1 cement: 3 coarse sand), including making joints with
or without grooves (thickness of joints except at sharp curve shall not to more
than 5mm), including making drainage opening wherever required complete etc.
as per direction of Engineer-in-charge {length of finished kerb edging shall be
measured for payment). {Precas! C.C. kerb stone shall be approved by Engineer-
In-charge).
.{ Code I Description Unit Quantity Rate ¥ Amount ¥
Details ot cost 100 metre e
| 100x0.375x0.20=T 50 cum.
No. of kerb stones = 100 0.405=247 Nos I
Precast C C Kerb stone M - 25 . [
247x0.40x0 A75x0.20=7 41 cum i
| METERIAL
686 Precast C.0. Kerb stong M - 25 CLm 7.41 5500.00 | 4075500
Martar 1.3 for fixing jonts -
| 248x1x[i0.115+0.20)/2] » 0.375x0 005 |
= 0073 cum.
Cement mortar 1:3 (1 cement -
‘ 3 coarse sand)
38 Rate as per ftem Number 3 8 of ]
SH Montars cum Q73 4684 55 34051
| Labowr for fiang of ket siones

23 Mason (brick layer) 1st class Day 2.50 738.00 1£45.0C
0124 - Mason (brick laver) 2nd class day 2.50 678 00 TR87 50
0114 Beldar day | 2.50 558.00 1395.00

SUE KEAD 16 AOAD WORK 1200
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Quantity

Amount ¥

{ Code | Description Unit Rale ¥
0115 Coolie day 1 65 868 .00 920.70
TOTAL 46953.71 W
Add 1 9% Waler charges on "W 469.54
TOTAL 4742325 X
Add GET cn "X" (multiplying
factor 0.1405) 6662 97
TOTAL 54086 22 Y
Add 15% CPOH on "y 8112.93
TOTAL 62199.15 2
Add Cess @ 1% on "Z" 62199
LCost of 7.50 cum 62821 14
cost for 1 cum 8376 15
| Say 8376 15 i
16.70 Providing and lixing G.I. chain link fabric fencing of required width in mesh size
50x50 mm including strengthening with 2 mm dia wire or nuts, bolts and washers
as required complete as per the direction of Engineer-In-charge.
16.70.1 Made of G.1. wire of dia 4 mm
Code Description Unit - | Quantity Rate ¥ .| Amount ¥
Detaits of cost for 10 sgm
MATERIAL
G L chamn tnk 50x50 mm mesh
10.00 sgm.
Wastage @ 5% = 0.50 sgm
Total = 1050 sgm
8685 Chain link tabnc fencing mesh of size
50%50 mm made of G4 wire pida
4 mm sgm 1050 |  2B0.00 2940.00
9977 Carriage LS 155 .00 2400 312.00
LABOUR
0103 Blacksmith 2nt class day 2.14 679.00 1453.06
0114 Beldar day 1.62 558.00 903 96
9992 Bundries including 51 wire, nuts and
- bolts and warshers. L8 174 75 200 34950
TOTAL 5858.52 W
Add 1 % Water charges on "W - 59,59
TOTAL 6R1BY X
Add GET on "X" (muluplying
factor 0.1405) 845 54
TOTAL 6363585 v
Add 15% CPOH on "Y” 1029 55
TOTAL 789320 7
Add Cess @ 1% on "2° 7893
- Cost for 10 sgm. 797213
Cost for 1 sgm. 797.21
i Say 797.20
SURB HEAD 15 ROAN WOHK 1230
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REPORT ON

“ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN
CASE OF ILLEGAL EXTRACTION OF GROUND WATER”

(SUBMITTED IN COMPLIANCE TO HON’BLE NGT ORDER DATED 7/5/2019 IN
ORIGINAL APPLICATION NO. 327/2018 IN THE MATTER OF SHAILESH SINGH Vs
CENTRAL GROUND WATER BOARD & ORS)

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change)
Parivesh Bhawan East Arjun Nagar,
Delhi-110032

26 June, 2019
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“ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN CASE
OF ILLEGAL EXTRACTION OF GROUND WATER”

1, Background

The Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed
order on 3/1/2019 in Original Application No. 327/2018 in the matter of Shailesh
Singh v/s Central Ground Water Board & Ors directed Central Pollution Control

Board (CPCB) in para 32 that:

“CPCB may constitute a mechanism to deal with individual cases of
violation of norms, as existed prior to Notification of 12/12/2018, to
determine the environment compensation to be recovered or other
coercive measures to be taken, including prosecution, for past illegal

extraction of ground water, as per law.”

In compliance to the Hon'ble NGT order dated 3/1/2019, CPCB submitted report
on Environmental Compensation (EC) for illegal extraction of ground water to the
Hon’ble NGT on 30/4/2019. Hon’ble National Green Tribunal reviewed the report
and directed CPCB vide order dated 7/5/2019 in para 10 & 11 which are
reproduced as follows:

Para 10: CPCB has, vide e-mail dated 30.04.2019, forwarded a report which deals
with assessment of environmental compensation for illegal extraction of ground

water. We do not find the report of the CPCB to be complete for the following
reasons:

(i) The OCS areas which need regulation for conservation of
ground water cannot be further treated separotely as notified
or non-notified. Conservation of ground water in the said areas
is of equal necessity. Depletion of ground water in the said
area affects the sub-terranean flow and results in
contamination of ground water and also poses a potential
danger for drying up of important natural resource in violation

of established principle of “Intergenerational Equity”,

' AR
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(i) The compensation to be recovered for illegal extraction hus to
be deterrent specially when it is for commercial or industrial
purpose and linked to the quantum of ground water extracted

and the period for which such extraction takes place.

(iii)  Scenario analysis with robust scientific logic is required for all
the classes considered in comparable terms which have not

been done in the present report.

Para 11: Let the CPCB furnish a fresh report on or before 30.06.2019 by email at
ngt.filing@gmail.com.

A copy of Hon'ble NGT order dated 7/5/2019 is enclosed as Annexure | .

2. Follow up action by CPCB

In compliance to Hon'ble NGT order dated 3/1/2019, CPCB constituted a
committee under the Chairmanship of Shri A. Sudhakar, DH, WQM-| Division with
Shri P. K. Gupta, DH, IPC-VI Division, Shri Vishal Gandhi, Sc D, UPC-1 Division and

Smt. Suniti Parashar, Scientist B, WQM-I Division as members,

The Committee has deliberated on the issues and submitted its report to the
Hon’ble NGT on 30/4/2019. Further, in compliance of NGT order dated 7/5/2019,
same committee reviewed the report as directed by Hon’ble NGT. The compliance
status of Hon'ble NGT direction and suggestions, highlights of the revised report

are summarized below:

'5.No.| Directions/Suggestions f Compliance Status/Highlights
of Hon’ble NGT _ -
1 |Intergenerational m |t is considered that incidence of illegal |
Equity extraction of ground water, regardless of

the category of area (notified or non-
notified) will attract the environment
compensation,
» EC is purely based on illegal extraction of
ground water in OCS (Over-exploited,

Critical and Semi-critical) and safe areas.

« The rate of environment compensation will

2 |

@
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increase as the criticality of ground water

availability in the area increases or amount

of ground water extraction increases.

2 | Deterrent in terms of | = Consideri_ng the water as a basic need of

commercial/industrial human, environmental compensation

purpose charges in case of domestic/household uses
are kept low and higher rates of
environmental compensation are
prescribed for institutional, commercial,
infrastructural and industrial purposes by
the extraction of ground water.

» Environmental Compensation Rates (ECRow)
for illegal extraction of ground water also
increase  with  increase  in  water
consumption as well as water scarcity in the
area.

* For drinking/domestic purposes, minimum

EC suggested as Rs 10,000/- (for

households) and Rs 50,000 (institutional |
activity, commercial complexes, townships |
etc).

* For industrial activity minimum EC is
suggested as Rs 1,00,000/-

» Estimation made for illegal extraction in
industrial cases shows deterrent EC for OCS
areas in scenario analysis

Case Studies in terms of scenario analysis for

3 Scena;iSAnaIysis
different classes have been done and

incorporated in the report (Annexure-1i).

3. Methodology for Assessing Environmental Compensation (EC)

The committee discussed the issue on 13/5/2019 and 7/6/2019. The committee

at

deliberated in detail on the issue of Environmental Compensation to be recovered

/f)
.3’ S ST (“" |
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from individuals/industries such as domestic, packaging units, mining &
infrastructure projects and industrial units in case of illegal extraction of ground
water. The Guidelines/Criteria for evaluation of proposals/requests for Ground
Water Abstraction, 2015 were also discussed and based on this mechanism to levy

Environmental Compensation has been evolved.

4. 1deology of Environmental Compensation w.r.t illegal extraction of ground
water

Ground water is becoming an increasingly Scarce resource because of its
unabated and indiscriminate over-exploitation. Growth in ground water
exploitation, however, has led to a steep fall in water table in several parts of the
country. The falling water table is a matter of special concern since it tends to
reduce the accessibility of the resource to small and marginal farmers due to

increase in costs of extraction.

5. Formula for Environmental Compensation for illegal extraction of ground
water '

The committee recommended that the formula considering water consumption,
no of days, rates for imposing Environmental Compensation based on the purpose
for illegal abstraction of ground water as well as the deterrent factor detailed

below:-

ECew= Water consumption per day x Environmental Compensation rate for
illegal extraction of ground water (ECRsw) x No. of Days x Deterrent

Factor

Where, water consumption is in m3/day and ECRsw in Rs/m?

6. Environmental Compensation Rate (ECRew)

(i) The committee decided that the Environmental Compensation Rate (ECRow)
for illegal extraction of ground water should increase with increase in water
consumption as well as water scarcity in the area. Further, ECRew are kept
relaxed for drinking and domestic use as compared to other uses, considering

the basic need of human being.



(ii) Categorisation of the area shall be (safe, semi-critical, critical and over-
exploited) based on the ground water resources estimation in the year 2009,

2011 and 2013 or the latest estimation carried out by CGWB.

(iii) Environmental Compensation Rate (ECRew) for illegal use of ground water for
various purposes such as drinking/domestic use,industrial activities such as
water packaging units, mining and industrial sectors as finalized by the

committee are given in tables below:

6.1 ECRew for Drinking & Domestic use (For household purposes)

The rate of Environmental Compensation for domestic and drinking purpose for
individual household shall be charged at the rate Rs 100/- per day for OCS
categories (Over-exploited, Critical and Semi-Critical Category). Similarly, for safe
category, the EC rate shall be charged as Rs 50/- per day. Minimum

environmental compensation for household shall be Rs 10,000/~

6.2 ECRew for Drinking & Domestic use (For institutional activity, commercial

complexes, townships etc)

— |

- Water Consumption {(m?/day) |
S.No. | Area Category <2 | 2to <5 ] 5 to <25 1 25 & above
Environmental Compensation Rate (ECRew) in Rs./m?

1 |Ssafe | 4 6 | 8 10

2 |SemiCritical | 12 | 14 | 1% | 20
3 | Critical _ | 22 24 | 26 30
Over-
* lopored | 2 | e 4
Note: -Minimum ECsw shall not be less than Rs. 50,000/- (for institutional

activity, commercial complexes, townships etc)

Sl Pape
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6.2 ECRew for Packaged Drinking Water Units
|

o - o  Water Consumption {m3/day)
Area = e oty
S.No- | tegory | <200 | 200to <1000 [ 1000 to <5000 | 5000 & above
B Environmental Compensation Rate (ECRow) in Rs./m®
|1 |Sefe _ 12 18 24 30
2| Semi critical 24 36 - 48 60 f
3 | Critical 36 48 66 90
g |Over 48 72 96 120
L exploited | ) - -
Note :-Minimum ECswshall not be less than Rs 1,00,000/- -
6.3  ECRew for Mining, Infrastructure and Dewatering Projects
Water Consumption {m?®/day) 1
Area 200 to 1000 to
S.No.
Category <200 <1000 <5000 5000 & above
~ - Environmental Compensation Rate (ECRew) in Rs./m?
1 |safe 5 21 30 40
2 [em 30 a5 60 75
critical g
3 | Critical 45 60 85 15
4 |Over 60 90 120 150
exploited o o _
Note -Minimum ECew shall not be _It_s’_ss thanRs 1,00,000/- B :
6.4 ECRew for Industrial Units
Are;«.z " Water Consumption (m*/day) |
S.No. [ 20010 1000 to 5000 &
Categor
= s | <1000 <5000 | above
| _ Environmental Compensation Rate (ECRgw) in Rs./m?3
1  [Safe 20 | 30 40 50 -
2 |Semicritical 40 60 80 100 |
3 |critical 60 80 | 110 150
g |Over 80 120 160 200
o exploited | | - B )
Minimum ECow=Rs 1,00,000/- i - |

(%)
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6.5 Deterrent factors to compensate losses and environmental damage (for

packaging drinking water units, mining, industrial and commercial purposes)

The activities such as packaging drinking water, mining, industrial and others draw
ground water to add commercial value to the products manufactured. Hence,
these activities attract stricter provisions of deterrence and intergenerational
equity. It is proposed to levy following deterrent factors to compensate the losses

and environmental damages as detailed in the following table:-

6.5 :- Deterrent Factor

T Deterrent Factor
S.No. Water Consumption = =
< 2 years 2-5 years >5 years
1 |<1000KLD 1.00 1.00 1.25
2 |1000-5000 KLD 100 | 1.00 1.50
3 |>5000KLD 1.00 1.25 200 |
Note: The industrial operations may be reviewed and only permitted, if it is sbfe to continue
withdrawal of ground water at the rate permitted, ]

7. Relaxation

Central Ground Water Authority (CGWA) reserves the right to relax or interpret
these mechanisms in case of any exigency or situation of National strategic
importance, as per Guidelines/Criteria for evaluation of proposals/requests for

Ground Water Abstraction, 2015.

8. Recommendations
The committee has given following recommendations:
1. In case of fixation of liability, it always lies with current owner of the premises

where illegal extraction of groundwater is taking place.

2. Violation duration may be assumed as at least one year in case where no

evidence for period of installation of borewell could be established.

3, For illegal industrial ground water abstraction, where metering system is not
available, water consumption may be estimated as per consent conditions

imposed by SPCB/PCC.
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. Water intensive industries should only be permitted in safe, semi-critical and
critical area, and should not be allowed to establish new industries in over-

exploited area.

. Water in over-exploited area should be permitted only for drinking purposes
and industries established in this area without prior consent or NOC from
CGWA or another concerned department must be closed down with immediate
effect . No expansion in existing industrial activity should be permitted,

irrespective of additional water demand arises or not,

. Present categorization of area (Over-exploited, Critical and Semi-Critical), as
per CGWA shall be considered for calculation of EC, regardless of the area

category when the period of violation started.

. In case of all existing cases having more than 5000 KLD ground water demand,
permission may be given only after examining scientific assessment of water

availability and assessing intergenerational equity by CGWA.

. The industrial units should be directed to adopt State of the Art technologies,
use of surface water, treated waste water and reduce specific water
consumption, thereby ground water demand is reduced by 10% over three
years’ period.The industries also be encouraged to create facilities for storage
of excess storm water and adequate measures such as groundwater recharge

as well as restoration of lakes /ponds in the vicinity of the industry.

. In addition, all repeated violations will attract EC at 1.25 times the previous EC.

10.Authorities assigned for levy EC and taking penal action are listed below:

S. No. “Actions Au?h;n'ity

1. | To seal illeg-;l“bore-we_li]tlibe-well District Magistrate

to stop extraction of water and

further closure of project

2. [To levy ECaw as per prescribed District Magistr—a_te/ CGWA
' method -

3, ?o_levy EC on industries involved in CPCB/SP@/PCC

illegal abstraction of Groundwater ,

as per the method prescribed in

o



report of CPCB- “EC for industrial

units”

11.

12.

4. | Prosecution of Violator

CGWA under Environment
(Protection) Act,1986 (or)
SPCB/PCC under Water (Preventic')r;

L and Control of Pollution), Act, 1974

CGWA shall maintain a separate account for collection and utilization of
environmental compensation levied for illegal extraction of ground water on
the violators.

For easy understandiné w.r.t levying of EC on violators as per the
recommendation of CPCB, case studies given at Annexure Il may please be

referred.
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MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
the10th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.O. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control

of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15™ April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and

shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09™ July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
‘Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13™ July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated-in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of ‘No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12" December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03™ January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12™ December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to

regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16™ March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

~ Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12™ December, 2018 as per the Schedule below:

SCHEDULE

Guidelines to regulate and control ground water extraction in India

(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0  Exemptions from seeking No Objection Certificate..........cccceveririereerrenereeenennens .35

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water

SUPPlY agENCies 1N UIDAN ATCAS ...vivivveiviireiieeitinriereeereesieeieessesereesesseeasesesnesssessreeses 35
3.0 AZrculture SECtOr .......ocviiiiiiiiiiiiicce e s 36
4.0 CommETCIal USE ....coeieeieiieie ettt et sttt sr s e s s e teersennabens 36
4.1 INAUSIAL USE....ooviiiiiiieieiicieeert ettt ettt et et st e 36
4.2 MINING PrOJECES .veiveiiiriiiriiriterieiieesireeriseereeesresssaessessraessressaessesssassssrnssssesssessnan 37
43 INfTAStIUCTUIE PrOJECES ... ...vveoveevereereeeeeeseeeeeeseeeeeeeeeeesseeeeeeeeeee s eeeeseeeeeseseesen 38
5.0 Ground water abstraction/ restoration Charges..........ccoccvevviviieiecie e 39
5.1 Rates of Ground water abstraction /restoration charges..........coccocvvveveiireererieerenne. 40
6.0 Bulk Water SUPPLY ..ooveiiieieeeeeec ettt 42
7.0 Abstraction of Saline ground Water ..........cocceveeriiirreeiiircriire et crereesaee s ereeens 42
8.0 Protection Of Wetland AT€aS.........cccoiirieirerieriinirieiesene et n et re e 42
9.0 General compliance conditions in No Objection Certificate.........c.cccvvvireereveerirveereennnns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............cc...ieeeeneeneee 43
11.0 Renewal of No Objection Certificate .........c.oceevereiieiiiiieiieiicecee et 44
12.0 Extension of No Objection Certificate .........ccooevivieieriinieieisiineieeeicieeniee e 44
13.0 Delegation of powers against illegal groundwater withdrawal .............ccccoeveernerirnannnn. 44
14.0 Ground Water Level MONItOTING. ........ccerievierieriecreieece e ereeetesrestseseeeereeseereeveessesesesneneas 45
15.0 Environmental COMPENSAtION ......ccvvvervreieriereieterretierreireesreeseenenesssssessessessesaesvesssasnisess 45
15.1 Rates of Environmental Compensation: ...........c..oceeveiireeruereiirieeereeiesresceesaecveeseens 45

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........ccccoeevvviviirvenneenenn. 46
16.0 Provision Of Penalty .......cccccviiiiiiiiiiiiiiie ettt ctte vt svee st setesnsevesebeevresavenns 46
17.0 Other important Conditions (Applicable to all): .....ccocvvviviiniriiriirceeese e 48

[F. No. CGWA-21/4/2020-CGWA]

ASHISH KUMAR, Director
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ANNEXURES

Annexure I: Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 1II; Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure IX: Glossary of technical terms used

Annexure X ; Annual water audits by the industries

Guidelines to regulate and control sroundwater extraction in India

Preamble and Backeround:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates” for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have

been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based

on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses. -

(i) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

1) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

i)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Objection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
into account recycling/ reuse of treated water for flushing etc.

b) Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m*/ day for
drinking/ domestic use.

¢)  Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs,

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water

pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.

4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Auvailability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWAs shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
quantum of ground water abstraction in over-exploited assessment units shall not be permitted. No

Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i)  No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

il)  All industries shall'be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

ii1)  All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual
water audit through Confederation of Indian Industries (CI)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 20% over the next three years‘through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m’/day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure II. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi)  Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to

undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure III).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

ix) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(a)  An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m’/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local

government water supply agency in cases where requirement of ground water is more than 10
3
m’/day.

(¢} Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited

laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(¢) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() TImpact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m’/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime

and also socio-cconomic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure IV,

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction.: Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

1) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than

10 m*/day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii) In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering

technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

v) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii) All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(¢) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to

minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as

existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure VI.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shail be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should

be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii)  Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii) For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@) In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed

management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty

percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.

W
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5.1 Rates of Ground water abstraction /restoration charges

L Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Socicties requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal ' Rate of ground water abstraction charges
(m3/m0nth) (Rs. per m’)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m’.

II. Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category /‘ Quantum of ground water withdrawal
of area Up to T 51t0<200 200 to <1000 1000 to 5000

50m’/day m’/day m’/day <5000 m’/day

\ 3 and above
m’/day
Ground
water use .,

1. Safe 1.00 3.00 5.00 8.00 10.00

. Semi-critical 2.00 5.00 10.00 | 15.00 20.00
3. Critical 4.00 | 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
m’/day m’/day m’/day <5000 m’/day

\ 3 and above

/ m’/day
/ ‘Ground
/ water use .,
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only) |

"3
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III. Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
P m’/day m’/day <5000 above
m’/day
Ground water
use o

L Safe 1.00 2.00 3.00 500 |

2. Semi-critical 2.00 3.00 5.00 8.00
| 3. Critical 4.00 6.00 8.00 10.00 |

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects

(Rs per m®)
[ SNo. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
3 3
4 m’/day m’/day <5000 above
m’/day
/ Ground water
use .,
1 Over-exploited (existing 6.00 10.00 16.00 20.00
-industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case

of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category e Quantum of ground water withdrawal
>
of area <200 200 to <1000 1000 to 5000 m'/day and
J/’ 3 3
v - m’/day m’/day <5000 above
f// 3
-~ Ground water m’/day
Pt use ¥
P — — _

1. Safe 1.00 2.00 2.50 3.00

2. Semi-critical 2.00 2.50 3.00 4.00

| 3 Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category _; T Qu_anfum of ground water withdrawal |
of area <200 | 200to<1000 | 1000 to 5000 m’/day and
>4 3 3
é - % m’/day m’/day <5000 above
> 3
" Ground water m’/day
P
ya use >
1. | Over-exploited 4.00 5.00 I 6.00 7.00
6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seck No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

[ Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies
_Category Rate per m3 (in Rs.)

Safe 10

| Semi Critical - 20

 Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploite_d_ | 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.

1S
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

i

ii.

iii.

iv.

vi.

vii.

Viil.

iX.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-II.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy

metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Objection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VII). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of

necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take

actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.

1€
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

i. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.
il. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.
iii, Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.
iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
‘laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category B Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years _
safe Mines , 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

vi. If the application for renewal is submitted in time and the CGWA/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

Vii. If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for-grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid

it



[STT II—E0T 3(ii)] TTT =T TISTIA : STETETIOT 45

down in the No Objection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & 'T)Ee of Water Level Monitoring Mechanism

Quantum of Gr(m_nd_;v_a;er No. of Monitoring mechanism
S.No. . piezometer ] DWLR with
withdrawal (cum/d . !
( ) required Manual DWLR Telemetry
1 <10 0o o | 0 0
2 11-50 1 o 1 0 0
3 51-500 1 1T o 1 0
4 >500 I 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well..

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECgw = Ground water consumption per day x Environmental Compensation rate (ECRgw) x No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgw in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgyw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRgy) in Rs./m3
Safe 2 | 18 24 30
2, [Semi critical 24 | 36 48 60
3 | Critical 3 48 66 90
4  Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

| S.No. Area Category Water Consumption (cumy/day) |
T <200 200 to | 1000to | 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgy) in Rs./m3 )
1 | Safe 15 21 30 | 40
2 [Semi critical 30 45 60 5
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area ‘Water Consumption (cum/day) A
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgy) in Rs./m3 o
1 Safe 20 ‘ 30 40 [ 50 o
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200
Note :-Minimum ECg,, shall not be less thanRs 1,00,000T o R

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
‘ < 2 years 2-5 years >5 ye_ars
1 <1000 KLD 1.00 100 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 | >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.

13
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions
= — = T 1
S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures
a) Non-functional Structures.
b) Defunct/Abandoned 200000

Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.

3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000

4 Non Installation of Piezometer. 200000

5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation

6 structures. 500000

7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000

8 remediation as per the provisions of Environment (Protection) Act, 1986.

9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of

10 Groundwater abstraction data. 50000

11 Non submission of photograph of recharge structure(s). 50000

12 Non Submission of Self Compliance report. 100000
Construction  of  groundwater  abstraction  structures by un 100000

13 authorized/unregistered Drilling Rigs (per structures).

14 Non registration of water supply tankers. 500000 |

15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 | Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000

\ 20
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17.0 Other important Conditions (Applicable to all):

i.  Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

ii. In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

iii. In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

iv.  Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient

reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

v.  No application shall be entertained without supporting documents as specified in relevant sections.
vi.  Abstraction structure(s) should be located inside the premises of project property.

vii.  Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

viii.  Processing fee prescribed, if any, from time to time shall be charged for various services.
Note:

1. Guidelines are subject to modification from time to time.

2. In case of any discrepancy between Hindi and English versions of this document including the
annexures, the English version shall prevail.

Annexure I
Estimation of Water Requirements for drinking and domestic use

(Source: National Building Code 2016, BIS)

a) Residential Buildings:
Accommodations Population B
1 Bedroom dwelling unit 4

2 Bedroom dwelling unit

5
3 Bedroom dwelling unit 6
7

4 Bedroom dwelling unit and above

Notes:

1) The above figures consider a domestic household including support personnel, wherever
applicable.

2) For plotted development, the population may be arrived at after due consideration of the
expected number and type of domestic household units.

3) Dwelling unit under EWS category shall have population requirement of 4 and studio
apartment shall have population requirement of 2.

As a general rule the following rates per capita per day may be considered for domestic and non-domestic
needs:

a) For communities with populations up to 20,000:

"_1) Water supply through stand post: } 40 Iphd (Min) ]

2) | Water supply through house service:

70 to 100 Iphd '
| connection
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b)

For communities with:

100 to 135 Iphd

population 20,000 to 100,00 together with

full flushing system

For communities with population:
above 100,000 together with

full flushing system

150 to 200 1phd

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per
head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and
Economically Weaker Section of Society (EWS), depending upon prevailing conditions and availability of

water.

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing
requirements and the remaining quantity for other domestic purposes.

A. Water Requirements for Buildings Other than Residences

\ Sl Type of Building [ Domestic litres Flushing Total Consumption
No. per head/ day | Litres per head/ day | Litres per head/ day
1. | Factories including canteen where 30 15 45
bath rooms are required to be
provided
2. | Factories including canteen where 20 10 30
no bath rooms are required to be
provided
3. | Hospital (excluding laundry and
kitchen):
a) Number of beds not
CXCCedil’lg 100 230 110 340
b) II\I(;J(;nber of beds exceeding 300 150 450
¢) Out Patient Department 10 > 15
(OPD)
4. | Nurses’ homes and medical 90 45 135
quarters
Hostels 90 45 135
Hotels (up to 3 star) excluding 120 60 180
laundry, kitchen, staff and water
bodies
7. | Hotels (4 star and above) 260 60 320
excluding laundry, kitchen, staff
and water bodics
Offices (including canteen) 25 20 45
Restaurants and food court
including water requirement for
kitchen:
a) Restaurants 55 per seat 15 per seat 70 per seat
B b) Food Court 25 per seat 10 per seat 35 per seat
10. | Clubhouse 25 20 45
11. | Stadiums 4 6 10

| AL
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12. | Cinemas, concért halls and 5 per seat - 10 per seat lg per seat -
theatres and multiplex
13. | Schools/Educational institutions:
\ a) Without boarding facilities

b) With boarding facilities 25 20 45

90 45 135
14. Shopping and retail (mall)
a) Staff 25 20 45
b) Visitors 5 10 15
(15. | Traffic Terminal stations | - - -

a) Airports 40 30 70

b) Railway stations (Junction) 30 70

with bathing facility 40

¢) Railway stations (Junction) 15 45

without bathing facility 30

d) Railway stations (Intermediate) 20 ) 45

with bathing facility 25

e) Railway stations (Intermediate) 10 95

without bathing facility 15

f) Interstate bus terminals 25 20 45

g) Intrastate Bus Terminals/Metro 10 5 15

Stations

Notes:

1. For calculating water demand for visitors, consumption of 15 litre per head per day may be taken.

2. The water demand includes requirement of patients, attendants, visitors and staff. Additional water
demand for kitchen, laundry and clinical water shall be computed as per actual requirements.

3. The number of persons shall be determined by average number of passengers handled by stations, with

due considerations given to the staff and vendors who are using these facilities.

4. Consideration should be given for seasonal average peak requirements.

5. The hospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category

C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds).

Annexure IT

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or
automatic / digital water level measuring equipment. It is also used to take water sample for water quality
testing whenever needed. General guidelines for installation of piezometers are as follows:

e The piezometer is to be installed/constructed at the minimum distance of 50 m from the pumping

well through which ground water is being withdrawn. The diameter of the piezometer should be
about four inches to six inches.

e The depth of the piezometer should be the same as that of the pumping well from which ground
water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at
different depths, more than one piezometers shall be required to be constructed tapping different
aquifers as in the pumping wells.

|23
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The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tubewells has been stopped for about four to six hours.

The ground water quality has to be monitored once in a year during pre-monsoon (April/ May)

period by industries and mines drawing ground water. Samples of ground water should be analyzed
from NABL accredited laboratory.

A permanent display board should be installed at Piezometer/ Tubewell site for providing the
location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard

referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care
off.

Annexure IIT

Measures to be adopted to ensure prevention from pollution in the plant premises of polluting

industries/ projects

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses,
Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further
deterioration of ground water quality, it is essential to take all necessary measures for well head protection.

All industries/ projects falling under this category are hereby directed to follow the under mentioned
procedure both for existing and new category.

L.

No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube
well/ bore well should be constructed at the place which is hygienically maintained.

Only Mild Steel pipe should be used for assembly/ casing and PVC (Poly Vinyl Chloride) or similar
pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned
and filled back.

Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3
meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be
raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall
of 0.5 meter height and 1.5 meter depth to prevent any surface contamination to enter the constructed
tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2).

The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the
constructed tube well/ bore well is exclusively used for abstraction of ground water only.

At no point of time there should be any injection of any water or fluid into the constructed tube well/
bore well/ Piezometer.

The industries/ projects under this category should not implement any recharge measures within the
plant premises.

Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP
(Effluent Treatment Plant) should be abandoned and filled back.

The piezometer to be constructed for monitoring purpose should follow the same procedure as that for
tube well/ bore well for such industries/ projects.

1Y
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Appendix 1

Plan/ Sectional diagram showing well head protection
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Outline of hvdro-geological Report for obtaining No Objection Certificate for industries

1.

2.

RCLCu Vsl L
L

&M

Lol s
i _‘ o SR DTN E f- ._‘_il ..._ _-_.. -: ..«; .": 1
2 f i gl RS Lo o
_ s ;;\.-
2 " My A "

Plan/ Sectional diagram showing well head protection
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Appendix 2

Annexure-IV

Brief about the proposed project giving location details, coordinates, google/ toposheet maps, etc.
demarcating the project area.

Ground water situation in and around the project area including water level and quality data and maps
along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone
should be described.

Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth,
diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of
tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed
piezometers.

j2¢
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10.

Details of Geophysical studies carried out in and around the project area. Ground water resources
computation of the block in which the project falls.

Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure
dewatering projects.

Proposed usage of pumped water in case of mining/ infrastructure dewatering projects.

Comprehensive assessment of the impact on the ground water regime in and around the project area

highlighting the risks and proposed management strategies proposed to overcome any significant
environmental issues.

Proposed measures for disposal of waste water by industries drawing saline water.

Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This

includes the water balance chart being adopted by the firm along with details of water conservation
methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.
- Total water balance chart showing the usage of water for various processes.

Any other details pertaining to the project.

Annexure V

Format of the Report on ground water conditions (for mining projects)

Introduction

Project description

Background

Objectives and scope

Regional setting

Location

Landuse

Climate

Topography and drainage
Geology —Regional and Local

General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)

Groundwater condition (In core and buffer zones)

Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer)

Impact of groundwater extraction on local groundwater

Hydrograph of water level/piezometer in monitoring wells
Trend analysis of historical water levels Flow net analysis (groundwater flow direction)

Year wise/ bench wise mine dewatering computation as per approved mine plan

Conclusions

12+
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Annexure VI
Indicative list of Infrastructure projects

Residential towﬁships including commercial buildings
Office building
School

College

University

Special Economic Zone

Metro Station

Railway Station

Bus Depot

Airport

Seaport

Highway infrastructure

Fire station

Warehouse

Business Plaza

Malls & Multiplex

Hospitals

Nursing Homes

Resort

Hotel/ Restaurant/ Food Plaza

Holiday home/Guest house/ Hostels

Banquet Hall/ Marriage Gardens

IT Complex

Logistics & Cargo
Clubs

Trade Centre

Annexure -VII

Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for prevention

of fatal accidents of small children due to their falling into abandoned bore wells and tube
wells

In Re: Measures for prevention of fatal accidents of small children due to their falling into
abandoned bore wells and tube wells

Union of India and Ors. Respondents(s)

FAN
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ORDER

With this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight
modifications, nothing survives in the present writ petition.

That modification 1s as follows:

(@)

(i)

(1i1)

(iv)
v)
(vi)
(vii)
(viii)
(ix)
x)

(xi)

(xii)

(xiii)

The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must
inform in writing to the concerned authorities in the area, i.c., District Collector/ District Magistrate/
Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the
Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the
construction of bore well/ tube well.

Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should
be mandatory with the district administration/ Statutory Authority wherever applicable.

Erection of signboard at the time of construction near the well with the following details:-

(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well.

(b) Complete address of the user agency/owner of the well.
Erection of barbed wire fencing or any other suitable barrier around the well during construction.

Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above
ground level and 0.30 meter below ground level) around the well casing.

Capping of well assembly by welding steel plate or by providing a strong cap to be fixed to the
casing pipe with bolts & nuts.

In case of pump repair, the tube well should not be left uncovered.
Filling of mud pits and channels after completion of works.

Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings etc. from bottom to
ground level.

On completion of the drilling operations at a particular location, the ground conditions are to be
restored as before the start of drilling.

District Collector should be empowered to verify that the above guidelines are being followed and

proper monitoring check about the status of bore holes/ tube wells are being taken care through the
concerned state/ Central Government agencies.

District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of
abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly
filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to
ground level is to be maintained at District Level.

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive
from the Agriculture Department.

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the

Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation
etc.

If a bore well/ tube well is “*Abandoned’ at any stage, a certificate from the concerned department of
Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by
the aforesaid agencies that the ‘Abandoned’ bore well/tube well is properly filled upto the ground
level. Random inspection of the abandoned wells is also to be done by the Executive of the
concerned agency/ department. Information on all such data on the above are to b maintained in the
District Collector/ Block Development Office of the State.

We are informed that the last paragraph of the earlier order dated 11th February, 2010, concerning publicity
has been duly complied with.

Subject to the above, the writ petition is disposed of.

19



[T [I—=ve 3(ii)]

AT T TSTIH : STTET0 57

New Delhi,
August 6, 2010

[S.H. KAPADIA]

...................................... L.
[K.S. RADHAKRISHNANA]

...................................... J.
[SWATANTER KUMAR]

ANNEXURE VIIT

List of States/Union territories where ground water extraction is being regulated by Central Ground Water

Authority

L. Andaman and Nicobar Islands

2. Assam

3. Arunachal Pradesh

4. Bihar

5. Chhattisgath

6. Dadra and Nagar Haveli and Daman and Diu
7. Gujarat

8. Haryana

9. Jharkhand

10.  Madhya Pradesh

11.  Maharashtra

12. Manipur

13.  Meghalaya

14, Mizoram

15.  Nagaland

16.  Odisha

17.  Punjab

18.  Rajasthan

19.  Sikkim

20.  Tripura

21.  Uttar Pradesh

22, Uttarakhand

23.  Andhra Pradesh (only mining projects)
24.  Telangana (only mining projects)

|30
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10.
11.

12.

13.
14.
15.
16.

17.

18.
19.
20.

21.

22.
23.

Annexure IX

Glossaryv of technical terms used

Safe area: Area categorized as SAFE from the ground water resources point of view, based on the
latest ground water resources assessment carried out jointly by CGWB and State ground water
organizations. Details available on the websites of NOCAP and CGWB.

Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources point of
view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organizations. Details available on the websites of NOCAP and CGWB.

Critical area: Area categorized as CRITICAL from the ground water resources point of view, based
on the latest ground water resources assessment carried out jointly by CGWB and State ground water
organisations. Details available on the websites of NOCAP and CGWB.

Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point
of view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organisations. Details available on the websites of NOCAP and CGWB.

Aquifer: Geological formation capable of storing and transmitting ground water.

Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the
uppermost aquifer.

Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore
wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge
wells, or any of their combinations or variations.

Government Agency: May be Central or State Government body.
Supplier: Government/ Government approved Water Supply Agency.
Mine: Area where mining activity is taking place, or area abandoned after mining.

Illegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell,
tubewell, borewell which is being used to withdraw ground water without valid No Objection
Certificate from Central Ground Water Authority.

Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro
watershed scale, including roof-top harvesting, for future use or for recharge of groundwater.

Mining Project: Project which involves mining activity either open cast or underground or both.
Ground Water Draft: Quantum of ground water withdrawal.
Saline Water: Water having salinity in excess of 2500 psiemens/cm at 25°C.

Water Table Intersection: Intersection of the water table on excavation of the overlying material due
to mining or other activities.

Drinking and domestic use: Besides drinking & domestic use of households, this category will cover
drinking requirement of industries not requiring water for industrial process; drinking, washing,
cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet halls,
fire stations, metro stations, railway stations, airports, sea ports, stadia etc.

Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses.
Government Department: Either Central Government or State Government.

Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by
any other name.

Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted
through wells or any other means or emerges as springs and base flows in streams and rivers;

Bgl : Below Ground Level.

BCM : Billion cubic metres. ‘3‘
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24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube
well / dug well/dug cum bore well/tunnel well.

25. Observation well or Piezometer: A bore well/tube well used only for measuring the water
level/piezometric head and to take water sample periodically but not used for groundwater abstraction.

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to
reducing water usage and often saving money on otherwise unnecessary water use.

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum
permissible limit for drinking water prescribed by the Bureau of Indian Standards.

28. Cooperative Group Housing Societies/ Builder flats: A Housing Society is a society formed by
house owners within a residential complex. The housing society formed must be formally registered
with registrar of co-operatives.

29. KLD —Kilo Litre per day
30. ECgw - Environmental compensation for drawing illegal ground water.

31. ECgwr - Environmental compensation rates for drawing illegal ground water.

ANNEXURE X
Annual water audits bv the industries (Source — CII)

Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water
from the site of water withdrawal or treatment, through the distribution system, and into areas where it is
used and finally discharged. Conducting a water audit involves calculating water balance, water use and
identifying ways for saving water.

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is
conducted to collect background information regarding plant activities, water consumption and water
discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected
from the industry, detailed water audit is conducted, which involves the following steps:

¢ On site training and discussion with facility manager and personnel

e  Water system analysis

e Quantification of baseline water map

¢ Monitoring and measurements using pressure and flow meters and various other devices
¢ Quantification of inefficiencies and leaks

e Quantification of water quality loads and discharges

e Quantification of variability in flows and quality parameters

e Strategies for water treatment and reuse or direct use

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped,
which helps in developing ‘recycle’ and ‘reuse’ opportunities.

The detailed water audit report contains the following:
e Water consumption and wastewater generation pattern
e Specific water use and conservation
o Complete water balance of the facility
e  Water saving opportunities
e Method of implementing the proposals
¢ Full description and figures

e Investment required

13
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Industries can undertake following measures for water conservation:

Setting up of norms for water budgeting
Modermization of industrial process to reduce water consumption
Recycling water with a re-circulating cooling system

Ozonation cooling water approach which can result in five fold reduction in blow down when
compared to traditional chemical treatment

Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a
continuous flow to an intermittent flow system and improving control on the use

Use of waste water for gardening

Proper processing of effluents to adhere to the norms of disposal.
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